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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 622/2024

IN THE MATTER OF:

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA AND ORS. ...RESPONDENTS

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 59, M/S ADDAGIO KNIT CREATION
PVT. LTD.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Addagio Knit
Creation Pvt. Ltd., Respondent No. 59, in compliance with the order dated
27.02.2025 passed by this Hon’ble Tribunal wherein the newly impleaded
respondents were directed to file their objections to the Joint Committee
Report dated 03.01.2025. As per the order dated 08.01.2025, the Answering
Respondent has been impleaded as Respondent No. 59 along with other

industries based on the Joint Committee Report.

2. Thatat the outset, it is submitted that the observations recorded in the Joint
Committee Report do not fully reflect the compliance status of the
answering respondent, and certain findings therein are based on erroneous

assumptions, miscalculations, and an outdated compliance assessment.

3. That the answering respondent has undertaken substantial investments in

advanced environmental control measures to ensure strict adherence to all
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applicable environmental norms. The answering respondent denies any
deliberate non-compliance and submits that the alleged deficiencies, if any,
were either technical in nature or have already been rectified through

corrective measures undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was conducted
on 08.08.2024, and certain observations were recorded regarding the
operation of its Primary Effluent Treatment Plant (PETP). The Answering
Respondent further submits that a Show Cause Notice (SCN) dated
02.01.2025, was issued by the Haryana State Pollution Control Board
(HSPCB). The inspection report and the SCN allege non-compliance on
certain grounds, including reduction in pollution parameters and possible

dilution, among other operational concern

That it is submitted that all of the above issues were raised in the Show
Cause Notice issued by HSPCB, to which the answering respondent
submitted a detailed and reasoned response. The answering respondent
duly clarified its position and provided documentary evidence of its
compliance to HSPCB. Therefore, the continued reliance on these findings
Is unjustified and does not accurately reflect the present compliance status
of the unit. A Copy of the latest detailed and reasoned response to the
HSPCB Show Cause Notice along with all the relevant annexures is
annexed herewith and marked as ANNEXURE R-1.

That the answering respondent categorically denies the allegation of
dilution and submits that the effluent generated by the unit is routed to the
CETP via a dedicated pipeline after necessary filtration. The inspection

report does not establish any direct causal link between the answering
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respondent’s PETP operations and the alleged pollution in Drain No. 6.
The claim of dilution is based on assumption, and the observed reductions
in COD/BOD indicate effective treatment, not dilution.

That Joint Committee Report alleges that there is non-compliance due to
high reduction in pollution parameters which has been apprehended as

dilution with fresh in PETP among various other allegations.

That it is submitted that the answering respondent maintains proper
operational records, including PETP input/output data and water usage
logs. Flow meters have been installed at the ETP inlet and water scrubber
system. Logbooks and records are duly maintained, and the answering
respondent has never discharged untreated effluent. No dilution has
occurred, and the effluent characteristics align with the specific operations

of the unit.

That the answering respondent respectfully submits the following specific

discrepancy in the Joint Committee Inspection Report:

(@) That in Section B — Consent Section (Row 5), the Joint Committee
Report incorrectly records the validity of the Consent to Operate
(Air/Water) and the Hazardous Waste Authorization as valid only
up to 30.09.2024. In fact, both are valid up to 30.09.2029, as per the
valid approvals granted to the unit. Additionally, the NOC from
CGWA/Other Authority is stated as expired on 10.02.2024, whereas
the answering Respondent had obtained NOC from HWRA from
11.02.2024 till 10.02.2025.

That the answering respondent has also initiated a water balance study

through a government-recognized institution, as part of its commitment to
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maintaining and enhancing compliance standards. The said study shall be

implemented in full upon finalization.

That the answering respondent has consistently implemented stringent
compliance measures to ensure that operations remain in accordance with
the prescribed norms. The respondent maintains proper records of water
and effluent data, ensuring that all logbooks related to freshwater

consumption and effluent generation are updated regularly.

That the answering respondent holds a valid Consent to Operate (Air and
Water) issued by the Haryana State Pollution Control Board, which is valid
up to 30.09.2029. The answering respondent also holds a valid
authorization under the Hazardous and Other Wastes (Management &
Transboundary Movement) Rules, 2016, which is similarly valid till
30.09.2029. Additionally, the respondent possesses a valid No Objection
Certificate (NOC) from the Haryana Water Resources Authority (HWRA)
for groundwater extraction, which remained in force until 10.02.2025. The
answering Respondent has applied for renewal of NOC from HWRA

which is under process.

That any adverse order based on the findings of the Joint Committee Report
would have severe financial implications and cause significant operational
disruptions to the answering respondent. The unit employs a large
workforce, and any disruption in operations would negatively impact the

livelihoods of numerous employees and their families.

That in view of the above, the answering respondent prays that the findings
in the Inspection Report be reconsidered, as they are based on mere
assumptions rather than conclusive evidence of dilution. The answering

respondent submits that corrective measures are already in place, ensuring
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ongoing compliance with all applicable environmental laws. Further, given
that the CETP’s inefficiencies contribute significantly to the overall
compliance status, the answering respondent cannot be unfairly
categorized as non-complying without a thorough and individualized

assessment of its operational processes.

That in light of the foregoing submissions, the answering respondent
categorically denies any allegations of non-compliance and submits that
the findings of the Joint Committee Report and the subsequent
classification of the answering respondent as non-complying are based on
assumptions rather than conclusive evidence. The answering respondent
has consistently adhered to prescribed environmental norms, holds valid
statutory permissions, and has taken proactive measures to ensure

compliance.

That in view of the discrepancies in the findings and the absence of a direct
causal link between the answering respondent’s operations and the alleged
environmental violations, it is most respectfully prayed that the answering
respondent be provided with an opportunity to cooperate with the

authorities and implement any further recommendations, if necessary.

That the answering respondent remains committed to environmental
sustainability, regulatory compliance, and responsible industrial operations

and prays for a just and fair assessment of its compliance status.

The answering respondent further reserves its right to file additional pleadings

or affidavits, if necessary, in response to any subsequent developments in the

present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

0O.A. No. 622 of 2024
IN THE MATTER OF:-
Varun Gulati Applicant
Versus
State of Haryana & Ors. Respondents
AFFIDAVIT

I, Sanjeev Kumar S/o late Sh. Prahlad Chand Kakkar, aged about 58 years R/o

Plot No 151, Upper Ground Floor, Engineers Enclave, Pitampura, Delhi 110 034, do

hereby solemnly affirm and stat as under:

1.

That I am the authorized signatory of Respondent No. 59, M/s. Addagio Knit
Creations Pvt Ltd, having its office at Plot No. 217, 224 HSIIDC Phase -1,
Barhi Industria‘,i Estate. Sonipat (HR), in the aforesaid Original Application,
I am aware of the facts and circumstances of the case in my official capacity

as stated above and hence, entitled to swear this affidavit.

That the accompanying reply has been drafted by my counsel under my
instructions, and I say that the statements and submissions made in the said
reply are true and correct to best of my knowledge based upon the records
and my belief. I pray that the said reply to be treated as part and parcel of this

Affidavit and the same is not being reproduced for the sake of brevity.

I say that the documents / annexure produced along with the reply are true

copies of its originals.

Saninay Jain |\

ie)

41 MAR 2025
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or Addiago Knit Creation Pvt. Lta

/ oo

DEPONENT
VERIFICATION:-

Verified that the contents of the above affidavit are true and correct to the best of my
knowledge, belief and nothing material information has been concealed therefrom. No
part of it is false.

Verified at onthis __ dayof , 2025.

£or Addiago

DEPONENT

W MAR %03
EJ Ft*!f\R st



\ AN?NSLQ}ZURE R-1 J

R s HARYANA STATE POLLUTION CONTROL BOARD P
was 3 I Plot No. 1, Sector-15, Part-II, Sonipat 4
i ’“‘_‘ e Ph. - 0130- 2236119 E-mail ID = *s;_);_p__msrr:quafl Lom
No. HSPCB/SR/2025/ o] 1S Dated: o8] 1|45

M/s Addagio Knit Creation Pvt. Ltd.,
Plot No. 217 224, HSIIDC, Indl. Area, Barhi,
et Cannaur-Sonipat, H"")/“’F""

Sui: Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action
unaer section 43/44 of Water Act, 1974, revocation of consent u/s 27 of the Water
(Frevention & Control of Pollution) Act, 1974 & u/s 21 (4) of the Air (Prevention and
Control of Patiution) Act, 1981 and imposing environmental compensation as per order
adated 22.12.2021.

Wnereas, ing unil was inspected un 08.08.2024 by the Joint Team of CPCB and HSPCB in
rwference 10 OA No.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble
1~ New Delhi and the unit is involved in process of Dyeing and washing having CTO valid upto
30.59.2029, S

Whereas, during inspection follomng deficiencies have been observed wmch need o be

ied 2e ger conditon of CTO granted to the said unit:-

i. Epeciic effluent generation & discharge are also too much lower than fresh water consumption,
ingicating hat either fresh water consumption/efiluent generation/effluent discharge logbook is
not properly/correctly maintained or unit is bypassing untreated effluent

2. Eftluent characleristics: as per analysis report is as below: -

Parameter [ PETP inlet | PETP outlet | Prescribed | Compliance w.rtnorms {
I discharge |
| ‘ ‘ norms il
. pH | 94 80 | 6090 |With existing treatment scheme,
? | ' such a high reduction in pollution
. BOD (mg/h 5 i 112 | 32 T Tspn | parameters indicates dilution with |
. J| freshwater in PETP at different
| SO = R ey
oD TIU”) | 301 Qe T 1400 ' slages

4\ !Non-compliance (Dilution)
30 | 1500

TDS (mg/l) | 1584 1328 | 2000

9. With existing treatment scheme, such a high reduction (BOD: 112 mg/l to 32 mg/l (83.61%),
COD: 301 mg/l to 94 myg/l (68.77%), TSS: 245 mg/l to 30 mg/l (87.55 %), TDS: 2584 mg/l to 1328
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mg/l (48.61%) and FDS: 1952 mg/l to 1020 mg/l (47.75%)) in poliution parameters indicatas
dilution with freshwater in PETP at different stages.

Recommendation of the Team:-
41 The unit shall conduct study on water balance through government reputed institutes.
2 The unit shall ensure that effluent not discharged without freatment. '

3. The unit shall obtain valid no objection certificate from HGWA.

Therefore, you are hereby directed to show cause & explain within 15 days as 1o why closure
action may not be taken against your unit u/s 33-A Water (Prevention and Control of Pollutior) At

1074, prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 1974

_and revocation of consent u/s 27 of the Water (Prevention & Control of Pollution) Act, 1674 & uis 21 (4)

of the Air (Prevention and Control of Pollution) Act, 1981 besides initiation of legal action undel NS Aus

for non-compliance of the relevant provisions of Environmental Acts/Rules/Laws.

In case you fail to reply/comply with the deficiencies mentioned above within above mentionsd
stipulated time period, it will be presumed ihat you have nothing to say in His regard and accept the
status as mentioned above, which will warrant closure action against your un' under relevant Acis!

Rules besides initiation of legal action under the relevant Acts/Rules without giving any furiher Tuacs

Whereas, for the above said violations you are liable to pay the Enviror‘:!ﬂéntéi Compensalzy
terms of the directions of Board issued letter no. HSPCB!PLGQOZi!2343-2350 dated 22.12.202% as
assessed by the Board as per methodology defined therein. "

A
Regional Officer,

13- Sonenat Region.
Endst. No. HSPCBISR/2025/ Dated: /

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information, piease.

J

Regiona! Officar.

Sonepat Region.



ADDAGIO KNIT CREABIINS PRIVATE LIMITED

Plot No. 217, Barhi Industrial Area, HSIIDC, Distt. Sonipat (HR)

Ref. NO...coviverrennene " Datgp.gq:90gs:++sreeees
To,

The Regional Officer,
Haryana State Pollution Control Board,
Sector - 15, Sonipat Haryana.

Subject :- Request for Extension of Timeline to Submit a Reply to Show Cause Notice,

Reference :- HSPCB Letter No. HSPCB/SR/2025/2715 Dated 02/01/2025 received on16/01/2025,

Respected Sir,

This is with reference to the Show Cause Notice issued under the provisions of the Water (Prevention

and Control of Pollution) Act, 1974, We sincerely acknowledge the receipt of the notice and fully
understand its importance.

ensure that we can address the concerns raised in the notice effectively and in detail, we kindly

request an extension of the timeline for submitting our reply by Additional 7 days or upto 7t February
2025,

We assure you of our complete cooperation and are cu'mmitted to complying with all environmental
norms and regulations set by the Board. We believe the additional time will allow us to provide a
well-documented and detailed response to your esteemed office,

We humbly request your kind consideration and approval for this Extension.

Thanking you & Oblige,

Yours faithfully, oy

=l o
For Addiago Knit CresfionPyt. Lid.
=Y

o
(SANJEEV KUMAR) 7 4 7
Director i iractor
For M/s. Addagio Knit Creationsr?’{rfl Ltd.,
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ADDAGIO KNIT' CREABADNS PRIVATE LIMITED 45

Plot No. 217, Barhi Industrial Area, HSHDC, Distt. Sonipat {HR)

.......................

WITHOUT PREJUDICE
I\'.
Regional Ofiicer
Haryana State Pollution Contro! Board,

Somipat Region, Sonipat.

Subject: REPLY TO THE SHOW CAUSE NOTICE DATED 02.01.2025,

Respected Sir,

This &5 in reference o the Show

HSPCB/SR/2025/2715 dated (2.01.2025

Cause  Notice (SCN}  No,

ssaed to M/s Addagio Knit Creation

Pvt. Lad., located Plot No 21

7, 224 Phase-1, HSUDC Industrial Fstate,

Barhi, Dist. Sonipat (HR) unde; Section 33-A, 27, and 43/44 of the Wate

{Prevention and Contro! of Pollution) Act, 1974, and Seetton 21(41 of the Air

(Prevention and Control of Pollution) Act, 1081,

The SCN ruises specific aflegations, which are addressed in detail as follows:

A. BACKGROUND QF THE COMPANY

a, That M/ Addagio Knit Creation Pyt IE s enpnged in the
business of dvemg and washing: of garments and operates in
compliance  with  environmenial restlations under  the Water
(Prevention and Control ol Pollutiony Act, 1974, and Adt
{Prevention and Cantrol ot Colluton) Aet, 108

b, That our unit dilipanls maitans oy fogbooks fop

L

operational  parametess pchudng Pruaieton data, fresh water
constnpion, etlent pencanog, ad etluent divchiroe

v BN ne

compiinae w il mesorste !

e 25 For At i-';-i-,r'*iji-_:{-? o Pt Lig
#Ce‘w“%o?.\

HARYANA STATE POLLUTION | [
CONTROL BOARD
Plot-1, Sector-15, Part-ll
SONEPAT-131001(HR.)

A==
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\LLEGATIONS REGARDING NON-COMPLIANCE WITH

DISCHARGE NORMS

REPLY TO PARA 1 - LOGBOOK MAINTENANCE
BALANCE STUDY

& WATER

3. That owr unit mumtains 1 proper record of Joghooks for
freshwater  consumption and ETP operations, which are

updated on a daily basis to cnsure compliance with preseribed

environmental norms.

b.  That to further cnhance monitoring efficiency. our umit has
installed water flow meters at the ETP inlet and the water
serubber syvstem, ensuning accurate measurement and control
of water usage and discharge.

C.

That o scientifically validate water consumption and effluent
discharge patterns, ow unit has initiated a water balance study
through a third-party government institute. Upon complenon of
this study, a detailed report will be submitted 10 tie Bourd for

reference and venficaton.

d. That our unit remains commitied o transparent reportine and
compliance, and we assure the authorittes that oy eifluent
discharge data aligns with operational records, as documented
it owr fogbooks and flow meter readings,

-~

A copy of the logbook records and supporting d“‘.“"“‘"mliim
annexcd herewnth as Annesire A tor relerenee

e ——
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YOO PARA POLLATTION PARAMETERS &

aroumit s prinandy enpaged in garment washing
processes, and at the time of the inspection, only the

washing process was in operation.

Ahat no dilution of eftinent with tfreshwater occurred at
stace durtng operations, and no such mechanism for
dilution exists i owr unee This fiet was also noted by the

imspection team durine their visit,

That during the washin provess, high-load COD and BOD
chemicals are not wsed, which naturatly results in lower

vatues of these parameters i the effluent.

That the veduetion in BOD and COD values in the treated
eltluent is consistent with our operational processes and does
net indicate any unauthorized dilution, as alleged m the

potlice.

That the analysis reports confirm that the reduction in
poliution parameters is within expected limits and aliens
with the nature ol the process being conducted at the time ot

imspection

A copy of the relevant process documentation and
analysic veports s annexed herewith as Aunexure B for
R e ———

reierence

14
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REPLY TO PARA 3 - CONFIRMATION OF NO DILUTION

e o s s = b e

“ Ihat vur unit eateorically confirms that no dilution of

effluent with freshwater has occurred al any stage.

That BOD and COD values were naturally lower during
the inspection due o the absence of high-lond COD &
BOD chemicals in the washing process conducted at that

time.

. That the eobserved reduction in pollution parameters
aligns with the expected treatment eificiency of our Primary
Efftuent Treatment Plant (PETP) and does not indicate

any unauthorized dilution.

d. That our cfffuent analysis reports confirm proper
treatment and reduction in BOD and COD values within

expected ranges

RESPONSE TO RECOMMENDATIONS MENTIONED IN THE
SHOW ___ CAUSE NOTICE

The unit shall_conduct study on_water balance through govemment

reputed institutes

a. That our unit has already initiated the process of
conducting a water balanee study through a government-

recognized institute.

b. That upon completion of the study, we will promptly
subimit o copy of the water halance report tor review and

necessary records

e ‘That our nait remains cotnmitted to ensuring efficient water
management and complionce with enviconmental nooms,

T, 08 -

o : et




Lhe unit shall ensure that effluent not discharged w

b.

e

{ vinriract at o {rk ey
discnareed at any stgoe o
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ithoul treatment,

that our unit strietly ensures that no untreated effluent is
Eour operations.

that our Efffuent Treatment Plant (ETP)

cificiently to treat all effluent

is fully
functional and operates

before  discharge  in pecordunce  with  prescribed

environmental standurds.

That our unit maintains regular logbooks and monitoring
records, confirming that all effluent undergoes proper

treatment,
That the analysis reports from aceredited laboratories
consistently demoenstrate compliance with discharge norms,
copies of which are annexed herewith as Annexure-C for
reference.
That based on these facts, the allegation of untreated eftluent

discharge 15 unfounded und should be reconsidered.

unit_shall obtain_ v

HE

valid no_ebjection _certifieate from

That our unit has already obtained o valid Permission

Certificate  from  the  Haryana  Water

Resources
Authority (HWRA) for proundwater extraction, and the

renewal application has been duly submitted tor approval
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Wothe corrent vabid NOC ard proof of

thon subpission 15 annexed herewith as
VRexure-| i
' It remai I complivnee with ground water
abstract lorms 1 there is no unawhorized water
bk
~ that based on | ove compliance, the requirement
nientio ﬁ wiendation has been duly fulfilled,
1 ther 10 vutstanding deficiencies,

D.  CTO_APPROVAI

-
- .

APPROVAL CONTRADICTS _ALLEGATIONS OF NON

3. Fhat Section 27 of the Water (Prevention and Control of
Pollution) Act, 1974, states that a Consent to Operate (CTO)

cannot be granted to 2 non-compliant unit,

That our unit’s CTO was renewed and remains vahd unul
30.09.2029, confinming that our facility was found compliam
at the time of renewal. A copy of the Consent to Operate
from 01.10.2024 10 30.09.2029 issued by Haryana State

Pollution Control Board on 20.08.2024 s annexcd berewith

(]

That if non-complience existed, as alleged, the CTO should
pot  have been renewed, rendering the SON  leeally
contradictory and untennble.

E ABSENCE OF PROPER SAMPLING PROTOCOLS

10 BT LR GUDR §
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festinge dots cited n thie Notice are disputed

dicating high TDS levels are seientifically

perational end treatment processes.

I H i
Fhe bEnvironmen rotection) Act, 1986 mandates that
sampling procedire: tansparent and that industries be

test renotts. In this case, no aceredited

provided with te

laboratory reports have been shared with us, thereby (I{,‘:Il)'illg

(0 verify the accuracy of the findings.

us the opportunity to v¢

[he sampling method and equipment used have nol been

P

disclosed, making n impossible for us 10 Assess whether the

procedure adhered to prescribed regulatory standards.

b. That in light of these lapses, we request an independent third-

party verification to confirm the accaracy of the allezed findings.

F.  WATER CONSUMPTION DATA DOES NOT REF LECT USAGE

QF FRESHWATER FOR DILUTION.

. a. That a thorough review of our logbooks and recorded water

consumption data confirms that our unit has consistently

- operated within the prescribed  freshwater consumption
bimits

b. That the allegation that ¢extra freshwater was added to
cffluent is based on assumption rather than verfied data
Since our total freshwater usage renxuns within approved

limits, the possibility of dilution simply does not arise.

Fhat dilution, by its natute, requires an excess intlux of fresh

warter, which s not rellected i our operationgdaecords, Our
 hediano it Craayop Pt |

/ &/
| e " -..“{- I ._r

™
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\ . Plant (ETP) functions efiiciently through
tment processes  rather than any form of
ol
el it hght © thizs, we ru_quc_—;l' i rl'.,‘{.'()i"?.‘iidt‘l'élli{)ﬂ of this
observation as it does not a curately reflect the operational
reality of our facility

G.  PROCEDURAL DEFECTS IN THE SHOW CAUSE NOTICE

The SCN fails to specify

Lack of Jurisdictional Clarity:
rendering 1t vague and

N a.

the precise stattory violations,

legallv untenable
b. Violation of Natural Justice: No supporting scientific
reports or detniled evidence have been furnished. violating

Audi Alleram Partem (Right to be Heard).

Delay in Issuance of SCN: The inspection was conducted in

August 2024, but the SCN was issued in January 20235,

affecting its credibility and validity.
b d. Disproportionate Action Proposed: The SCN threatens

closure and prosecution for minor or rectifiable deviations

which is contrary to the principle of proportionality

H. ADVERSE _SOCI J-ECONOMIC __IMPACT _ OF

ANY

Ly

a. That the closure of our unit would result in the displacement

of numerous employees, nuny of whom e the sole camer
- arnes

tor thelr famailies,
"’/ -~
gag At L

L

- -
=
4
-3
1
g
=
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r

ectve action would  severely  impact

-

oduction contractual  obligations, and  fmancial

sustainability, affeeting local supplicrs and vendors.

. Phat vendors, supplicrs, and ancillary businesses reliant on

our aperations would suffer significant financial lossces,

distupting the local cconomyy,

L. That the principle ol proportionality must be considercd
before any regulatory action is taken.

b . OUR REQUEST & LEGAL POSITION

[ In view of the above, we respectfully request:

a. Withdrawal of the Show Cause Notice, s it lacks

substantive and procedural validaty.

b. Consideration of our compliance cfforts. inctuding CTO
| : _
R approval, groundwater  extruction approval, responsible

sludge management, and third-puarty vertiication of effluent
treatment.

c. A fair and independent re-inspeetion to verify vur technical

w :
compliance.
d. An independent third-pany verification of our eftluent

treatment Process,

We reiterale our commitment o eavirontmental complumee and look

forward to @ fair and Just resolution ol this matter,

Thanking you,

\(d 1 WA (‘n:‘“\_ '
> ]
'.f‘- ¢ r"

L .’.’ :
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ETP Adequacy Report
Submitted to

Harvana State Pollution Control Board, Sonepat

M/S ADDAGIO KNIT CREATION PVT LTD
Plot No. 217,224
HSIIDC- Industrial Area - Barhi

Study Conducted by

Prof. A.K. HARITASH, Dr Rajender Kumar (Environmental Expert
Head of Department cum Head)

Environmental Engineering, _ Envirothon Testing Lab & Research Centre
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Date: 06.02.2025

WHOM IT MAY CONCERN
Itis confirmed that Prof. A.JK. [TARITASH, Head of Department Environmental Engineering, Delhi
Technological University and Dr Rajender Kumar Environmental expert Envirochem Testing Lab
& Research Centre, Panipat have dong joint inspection and visit at unit M/s ADDAGIO KNIT
CREATION PVT LTD Plot No. 217,224 HSIIDC- Industrial Area — Barhi We thoroughly
inspected all manufacturing process, raw materials, total no of machinery ETP Plant and its
components. Sample of ETP inlet and ETP outlet water tested by NABL approved lab based on
inspection, visit and results of effluent characteristics found ETP is adequate to treat effluent as per

HSPCB Standard.
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1. INTRODUCTION

M/S ADDAGIO KNIT CREATION PVT LTD is a textile processing industry located at Plot
No. 217, 224 HSIIDC- Industrial Area — Barhi. ADDAGIO KNIT CREATIONS PRIVATE
LIMITED is an Indian Private Limited Company incorporated on 30-Aug-2007. Unit having valid
CTO consent from HSPCB vide HSPCB consent 313101724SONCTO73001346.

Table 1 List of Machinery

LIST OF MACHINERY
MACHINE
SrNO|  NAME TOTAL | RUNNING | CAPACITY/DAY
1 | FRONTLINE 2 1 90-100PCS
2 | DOUBLEDOOR| 19 g 60-70PCS
3 | SINGLEDOOR | 3 2 4045PCS
SAMPLE

4 MACHINE | 5 | 3 2-3PCS

| DHOLL |

I 5 WOODEN | 8 5 20-25PCS
6 | DHOLL STEEL | 1 1 35-40PCS
7 TROLLEY 30 25 80-85PCS
8 TUMBLER 10 7 35-40PCS
9 HYDRO 6 3 25-30PCS
10 | CONVEYAR 2 1 700-800PCS
T ETP PLANT 2 1 5000 LTRS
12 BOILER 1 L 2.5 TON
13 D G SET I 0 375KVA

|




Table 2 (&Qﬁ%n of Chemicals

LIST OF CHEMICALS used QTY/MONTH
1 | ALAM POWDER 50-60 Kgs
2 HYDRATED LIME 100-120K gs
3 POLY (LUBRICANT) 15-20 Kgs
“ ABS POWDER 50 Kgs
5 NEUTROX 50 Kgs
6 ACETIC ACID 200 Kgs
7 ACTIVATOR 10 Kgs
8 O. TPASTE | 10 Kgs
9 SODA ASH 20 Kgs
10 | CASTICK 10 Kgs
3 | HIPO 200 Kgs
4 i. BIO POLISH 50 KGS
5 ' SILICON 100 KGS
6 SOFTNER | 50-60 KGS
7 | NID : 60 Kgs
8 [F - 101 FOR BOILER i 25 -30 KGS
9 IF-106 FOR BOILER | SKGS
10 2B 12 KGS

ND
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The above data on raw material and other material is taken from consent on maximum side
based on maximum processing capacity and consumption in similar machines in existing unit.
3. PRODUCTION PROCESS & EFFLUENT GENERATION

M/s. M/S ADDAGIOKNITCREATION PVTLTD effluent is to be generated from the washing
and dying of garments in the industry. The effluent is treated by Physio —Chemical Process to reduce
the level of pollution in the wastewater to the limits specified by the Haryana State Pollution Control
Board. Dyes and chemicals. Detergent, silicon oil , acetic acid, washing agents and hypochlorite etc
, which is converted into the garment products painted as shown in process flow chart.

Major process is washing by pretreatment to drive off the impurities in the previous the operation.




PROCE?SC?:@@ CHART

GARMENTS

WASHING

¥

‘_“.I o
- t
% [}

PACKING & DESPATCH

2. WATER REQUIREMENT & CONSUMPTION PATTERN
T




[aYa

R ‘ OJ /. . . e
It is anticipated that total water requirement is 150 KL / Day into process and domestic purpose.

Total water requirement for pretreatment and washing of components used in process approx. 90
KLD out this 17 KLD, 10 KLD water is recycled after tertiary treatment from ETP and taken for
washing of paint booth screens and 7.0 KLD water discharge to HSIIDC CETP. Whereas, domestic

waste water treated into STP plant and after treatment, treated water using for Green belt

development,
M/S ADDAGIO KNIT CREATION PVT LTD
Water Balance Chart
Total Water Required
150 m¥ day
(180m7 day) Berwell + 10 KLD 15HSIIDC Supply
1 i e A Lo l_ Drinking Water
Softener plant l l
100 KLD Process aml TKLCETP
1 Five hydrant and oiher washing
netivity
45 KL for Boiler{ for steam 5 KLD
%0 KL Primary
& ETP
10 KLID Process loss and l
45 KLD Steam baeiler during washing and
eviiporation foss
40 KL CETP
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4. EFFLUENT TREATMENT SCHEME

The resultant effluent characteristics, it is evident that the waste water contains oil and grease,
pretreatment of components with Gardoclean 379/5M, OXSILAN 9812, OXSILAN ADDITIVE
and again washing DM water and RO water discharge to ETP plant. Physico- chemical treatment
process followed by adsorption process would sufficient to meet the discharged standards as

prescribed by Haryana State Pollution Control Board.

The existing treatment plants have the following components:

Bar screen chamber

by -

-

Equalization tank

Dosing tanks

Dosing Pump

Flash mixer cum reaction tank
Tube Settler

Pumps & Pipe Line etc.

CHEEE I

Pump Sump
Adsorption column DMF and ACF

[ —
—_ 2

Flow Meter

Ln

Twin Lobe Blower for Acratation

16.  Sldge press and Drying beds
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The major process steps along with salient technological aspects are described below:

The Efftuent from industries come down from its various source of generation will be collected into
the Collection- Cum-Equalization Sump after passing through the screen chamber. From this
Collection Tank, wastewater shall be pumped to the adjoining Reaction Channel where chemical
dosing of Alum, Lime and Polyelectrolyte is being done. Overflow from the Reaction Channel is
taken to the Primary Settling Tank for settling of solid particles. The clarified water from the Primary
Settling Tank is then transferred to filter feed Tank. The settled sludge is wasted to the Sludge
Drying Beds or Filter Press. To remove the residual floating scum from the surface of the clarifier
periodically, manual skimming once in 10 days is being planned or As:Required. The clarified water
will overflow into the Buffer Tank/ Filter Feed Tank. Treated wastewater is pumped through Multi-
& grade filter (MGF). The treated water shall be clear, odorless, low .BOD (Below 30 mg/l), low
suspended solids ( Below 100 mg/l), low COD (Below 100 mg/l ) and will be collected in Treated

water tank. The excess sludge from Settling Tanks is removed by Sludge Transfer Pumps &

transferred to the Sludge Drying Beds. 6

FACILITY PLAN & OPERATIONAL DETAILS NORMAL OPERATION AND ROUTINE
CHECKS 1. Screenings should be removed at regular intervals. 2. 0il & scum should be removed
regularly in specified periods. 3. Regular checkups should be there to prevent any odor problem. 6.2

Effluent Pump & Effluent Collect Tank Effluent handling pumps (02 Nos) have been provided in

the ETP. The effluent from the sump is pumped to Reaction Tank/ Flash Mixer. The discharge
- pipeline of the pumps has also been connected to the reject water pipeline incase some maintenance
work is required to be done in the plant

6.3 Chernical Reaction Tank / Flash Mixer Pumped effluent from the Equalization Tank is pumped
to the Reaction Channel. In this tank chemical dosing of chemicals i.e Alum, Lime/Caustic &
Polyelectrolyte is done for controlling the effluent parameters. An agitator arrangement is provided

in this Reaction Channel for better mixing of effluent and chemicals.

11




— 3861 a b

6.4 Primary Settling Tank This unit is provided to remove the settle able solids formed. Itis a hopper

type settling tank in which the effluent from ihe Equalization Tank overflows. The sludge settles
down and is continuously removed by the Studge Transfer Pumps.

Effluent from pretreatment and washing of components water discharge in weekly and it is is passed
through a set of bar screen which is Installed before enter into oil grease trap trap for removal of
floating matters. After screening Effluent passed in to oil and grease trap and afteroil and grease
wastewater come into equalization tank where the effluent is pre- aerated with air and then it is
transferred through pump at design flowi.e. 5.0 m3/hr into flash mixer where chemical dosing Lime,
Alum ad poly electrolyte would carry with the pump and mixture shall be done for flock formation
and built up of flock in the flocculation chamber, then mixture shall after into enter into tube shelter.
Where chemical sludge settles at bottom of the tube settler and clear supematant collected through
launder they reduce BOD and COD. The clear offtuent flow under gravity into pump cum aerated
sump.

The settled sludge at bottom of tube settler would transfer under static head to sludge holding tank.
The filtrate from sludge drying & suld transfer to equalization tank and dried sludge would store for
a sufficient period and disposed of as ads ice by board.

The clear effluent is then rank into filter feed tank for the polishing of water which is provide the
water transparency and reduce effluent paramet ers like COD, BOD and TSS etc. After tube settler
partially treated water passed through with the help of Dual media filter and Adsorption vessel
(activated carbon.) for polishing the water as per the discharge guidelines for HSPCB norms for
CETP..

The final treated effluent is meet the discharge standards stipulated by Haryana State / Central

Pollution Control Board

12
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HYDROLIC SCHEME OF TREATMENT UNIT
ACTUAL DISCHARGE maximum 400 KL/DAY
DESIGN CAPACITY OF PLANT — 20 m*/Mr
The treatment unit sizes of modified effluent treatment plant are shown in the following:
Table 2 Detail description of the plant
S.Ne. Item Description MOC Size (M)
i Bar Screen RBC 0.5X0.5DX1,0.
2 Equalization Cum Preaerated RCC 2X2.5.0X2.1
Tank
3 Flash Mixer cum Floculation M.S. + FRP 2.0x2,5x1.8
Reaction tank
4 Dosing Tank (Lime) HDPE 500 Liters
Capacity
5 Dosing Tank (ALUM) HDPE 500 Liters
Capacity
6 Dosing Tank (P.E.) HDPE 2000 Liters
| Capacity
L -
7 Tube Settl M.S. +FRP 3.0x3.5x3.0
11 F e clear tank HDPE 10000 Litre
12 Dual Media filter M.S. 1500*2000mm
Epoxy Dia
Coated
13 Adsorption Column M.S. 1500%2000mm
Epoxy Dia
Coated
14 Filter Press with sludge feed MS 24 plates
pump 24mmx24
mm
15 Effluent lifting Pump (1 Nos) L5 2.0HP
16 filter feed Pump (2 Nos) C.L 2.0 HP
17 Twin Lobe Blower Beta NA
blower
18 Sludge feed pump Kirloskar 2 HP
19 Dosing Pump Lime Edose 0.5 HP
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20 Dosing Pump Ferrou Sulphate Edose 0.5 HP

21 Dosing Pump Polyeletrolite Edose 0.5 HP

22 Handy PH Meter Hanna 0-12

23 Flow Meter 2 No. Make UPS inlet/outlet

24 Electricity meter installed ' 1 no.

14
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AL S ADDAGLO KNIT CREATION PYT LTD
Plot No. 217,224
HSHDC- Industrial Area - Barhi

Effluent Treatment Plant flow chart

' Chemical Tank:500 litre {3No}
'l 1= | Chemical dosing Pump:= 1 Hp 3 No.
EE '11 chem cal mbling agitator= 1 Hp 3No

[i:\_.‘zm. H[ ‘m_:lﬂi .,Osghu'h&l'l' [ HGUCUIGUGI‘!, y :): ." !
5‘1 (I tank | Tank |

Effluent Lifting
_‘__Pump
i. S e
X S
S or . o | i 1
| et | e L:\:.'J:l;r,x.:.s_..'.]
Sludge ling

Equalization Tank |

1]
Sludge filter Prash —f

LLL;:.I}':'_ .=]i1_ﬂi' 1 =
Air line [ R i i 23

Dischre to CETP

ETP Plant 1=Capacity 400KLD
Equalization Tank: 12EX10WX4D= 480 KL
Flocculation Tank. 3MXAM= 12 M7

Tube settier Tank 2 No. : 3mudi= 12 M 3

ACF filter 1 NO, =2000mmX1800mm

MGF Filter= 2000mmX1800mm

Infiet Pump: =7.5m3/Hr
Flocculation/coagulation agitator motor:=3 HP

{nter mediate “anki
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SPECIFICATION OF MECHANICAL ITEM

Table 3 SPECIFICATION OF ETP DETAILS AND ITS COMPONENTS

Sr.No. Item details
Description
1 Bar screen RBC 2 No. size 0.5X0.5DX1,0.
2 Equalization ® RCC material.
Tank _ o Plastered with 1:3 cement mortar
2X2.5.0X2.1 ratios.

® Fitted with pump forwithdrawal of

effluent. 2no

3, Flash  Mixer Itis made by MS sheet having thickness 6
cum min.
Floculation Should be FRP coated to prevent from
' Reaction tank corrosive property.

| fitted with mixing of chemicals using air
. from twin air blower

Use frame M S with ISMC of 100 MM

l channels.
| 4 | Tube Shelter | MC; MS with PVC Tube dek inside
i Qty 1 No. Inlet and outlet launders 200 x 200 mm shall
i Size %) have sludge discharge line fitted with
1.0x2.0x3.25 butterfly valve 150 mm dia.
5 Dosing Tank ; Lime - 500 Liters Capacity
' Ferrou Sulphate 500 Liters Capacity
Polyelectrolite - 500 Liters Capacity
!: fitted with suitable dosing point
E arrangement
g‘ fitted with suitable dosing pumps
|
6. Sludge holding | Sludge pipe line connected from Tube settler
Tank | 1, tube settler 2 Floculation tank, Shudge
3.0x3.9X3.0 pump 2 Hp connected to Filter press
7 Dual  Media | Made by M.S.with sand blasting & epoxy

Filter : coated to remove corrosion property.

16
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| Qty.—1No | Fitted with suitable value network for service
;' Size 1665 | and backwash operation.
: '[ Fitted with pressure gauge.
8 | Adsorption made by Mild Steel and sand Blasted, epoxy
|r Column coated to remove any corrosion property.
! Qty. — 1 No. Fitted with ball valve network for service and
Size 1665 backwash operation.
! Fitted with suitable adsorption material i.c.
| activated carbon high grade for adsorption
I | the organic and inorganic salt.
|: I Fitted with pressure gauge arrangement
5' Tested at pressure 6.50 Kg./em2 at test
i condition and 3.50kg/cm2 under operation
i condition.
10 ' Effluent Type - Centrifugal, open impeller, non-clog,
Transfer oy
Pump self priming.
" Qty 1 Nos Capacity - 15 cum/HR
Head- 10 M
: Motor HP-10 HO RPM - 2900
‘ Coupling - Mono Block
i i ; fitted with suitable pipeline & valve
i | Network.
11 1' Pump ( .’ Type - Centrifugal Type, open impeller, non-
i Adsorption & ‘ clog,
l Dual) : self priming,
Qty- [ No Capacity - 5§ CUM/HR
f Head-10.0 meter
| Motor HP -1 OHP
Motor RPM-2900
12 f Piping & PVC pipe shall be. Pipe & fitting shall be of
j Valves class B with flanged ends.
.' ; PVC pipe 4.0 Kg. / Cm2 pressure class shall
| be used.
; PVC fitting heavy duty.
‘ Gate valves shall be threaded ends.
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' Butterfly valves shall have SS flap with
C.1.Body & Neiprene gasket.
Non-retumn valves shall be C.I. body disc
type.
13 , Twin Loba_ Number -1

i| Blower for | Capacity — 250 M3/hour
Pressure — 1000 MMWC
Motor - HP 2
RPM-1890

Drive V Belt & Pully

qeration Tank

fitted with suitable safety valve and pressure

\ J_ gauge. J

=

Dosing Pump | Number - 1
: \ 1; Lime . Type - Auto dosing Pump Edose
] 15 'I Dosing PumpT Number - 1
\ [ Ferrous :| Type - Auto dosing Pump Edose
N ' Sulphate |
!. 16 T Dosing Pump Number - 1
‘ Polyelectrolyte Type - Auto dosing Pump Edose
I | -
L 17 ':E Flow Meter | | Range 0-10 KL { Hour J

SOLID WASTE MAN AGEMENT

The unit is having valid hazardous waste authorization The solid waste generated from effluent
treatment plant is from physic - chemical treatment process i.e. from primary tube settler put into
sludge holding tank. and further treatment. Sludge feed it into sludge press with sludge pump and
filtrate further transfer to equalization tank for treatment. Slud ge cakes stored in slud ge storage room
and disposed off through GEPIL. The unit is having the membership of Haryana Environmental

Management Society, Gurgaon, Haryana and Agreement with GEPIL.

18
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Table: Effluent Characteristics of Inlet and Outlet
Sr. Parameters Tinlet | Outlet | Std. Limits For Protocol used
No. Discharge
(Textile Industry
| | CETP, Barhi)
r I Colour (Hazen) | 638 24 150 1S 3025 (P-4) 2021
L s pH | 727 8.04 6.0-9.0 1S 3025 (P-11) 2022
3. COD. mgL 612 268 1400 1S 3025 (P-58) 2023
4. BOD at 27°C for 3 Days, mg/L 168 65.5 500 1S 3025 (P-44) 2022
5. | Total Suspended Solids, mg/L 312 45 1500 1S 3025 (P-17) 2022
6. Total Dissolved Solids. mg/L !‘ 2067 1956 2100 1S 3025 (P-16) 2023
7. | Ol & Grease, mg/L | <4.0 <4.0 15 IS 3025 (P-39) 2021
8, | Ammonical Nitrogen (as Namg/L I[ 6.5 3.4 50 1S 3025 (P-34) 2023
l 9. Phenolic Compounds (as CeHsOH), mg/l 1'i <0,01 ] <0.01 1.0 IS 3025 (P-43) 2022
q 10. | Sulphide (as S). mg/l l 435 E. 2.56 2.0 1S 3025 (P-29) 2022
!li 'L \ Total Chtomium as (Cr). mgl | 0.39 )25 2.0 1S 3025 (P-52) 2003

ETP Photas:

13
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ETP Inlet flow meter
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ETP sludge drying beds Photos
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Ferforma for issuing adequacy certificate toward pollution Unit

S.NO. ITEM DESCRIPTION
i Name of the Unit | M/S ADDAGIO KNIT CREATION PVTLTD
Plot No. 217,224
HSIIDC- Industrial Area - Barhi
!'
j 2. Activity and Garment washing and dying 2000-2500
process units/days
3 Production Auto parts 10000 units/days
i capacity
4 Manufacturing Garments  washing, drying, tumbling
. Process | finishing and packaging
5 : source of water | HSIIDC supply + borewell
6 [ Qty of water 150 KLD requirments
| ; f 10 KLD domestic and 140 KLD process
; 7 | QTY of trade | 100 KLD
! effluent i Discharge to HSIIDC CETP
8 Treatment plant 400 KLD
i capacity
I~ 9 source of effluent Process manufacturing pretreatment and
washing of garments
10 whether ETP yes
required
11 whether ETP ves
required is
required unit
having ETP
12 Type of Physico-chemical treatment
Treatment
13 ETP components Yes details given above table
l nstalled
14 |

whether ETP |

effluent :

Yes EM flow meter and encrgy meter

installed Installed

24
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J 25 Name of designated Mr Gopal Dutt Bhatt (Plant Manager)

person contacted during

inspection

26 Whether the existing ves
ETP is adequate to treat
/control the standards as
per HSPCB effluent
standard

L 27 Remarks If nay NO

Unit having valid CTO consent from HSPCB vide HSPCB consent
313101724SONCTO73001346.

The adequacy is applicable with the following conditions
1. The plant shall run properly as per the ETP manual and operation guidelines
2. Any change in the process or estimated load of the plant & machinery or technology must
be informed to HSPCB and new ad cquacy should be submitted to board as per the norms.
3. To control the prescribed Effluent standards to follow strictly ETP operation guidelines
with trained staff and unit should maintained ETP lab to regularly check the parameters

Authorized Sign by adequacy issuing team

’ .‘_l- o . I8/, e \&
\ A K.Plr-f,‘c:‘;;:s:jf‘aSH ?‘._*." &S
Depatiment of Envirohmar o E N #
Celnl Tacnngl gical Univessity
Bawana Rowd. Bhahbad Daulalpur, De
Prof. A K. HARITASH, Dr Rajender Kumar (Environmental Expert
Head of Department cum Head)
Environmental En gineering, Envirothon Testing Lab & Research Centre
Delhi Technological University Plot No. 165 Sector 25 P-I1 HUDA,
(Formerly Delhi College of Engg.) Panipat-132103
Bawana Road, Shahbad, Delhi — 110042

26
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LOC BOOK OF SEVIERAGE J EFFLUENT TREATMENT PLANT
/5 ADDAGIO KNIT CREATIONS PVT, LTD., PLOT N0 247, BARHI INDUSTRIAL AREA, HSIIDC DISTT. SONIPAT (HR]
: FOR THE MONTH OF AUGUST - 24,

CHEMICALS CONSUMPTION _ : PH. ENERGY
= UME / e weren | meres | TREATED SLUDGE

| T |causmic sopal % AN | POLY E R | e | MET. RED oN | o

| Xg el S value
010824 16 | 13 | 1751 o | 47 7.2 .. 132085] 32111
020828 17 | | 160 ' 7.2 .. 132111 32135
nrogzal 15 6.5 32135] 32156
T05.08.24 1.6 65 | 21KGS |32156] 32179
© 05.08.24 1.5 i 32179| 32205
i7.0628] 4 75 ¢ .. [32205] 3223:
UB.0B.24 .3 74 .. |32231] 32260
19.08.24 L5 71 | .. |32260| 32265
10.06.24 1.7 71 | .. |32265| 32300

111.08.24|

12.08.24 ) 7.3 . |32300] 32345
L3 7.4 .. |32387| 32425
L5 73 | .. |32425] 32475
2% 17 | - 1 BB ..__132475]| 32528
oo S e e S N 12 - 132528| 32596
17.08.24 ! 8 1.6 | 180 | 254 | .. 7.7 .. 13259| 32642
[ 74 .. |32642] 32699
| 78 .. 132689 32746
¥ . |32746] 32791
_ 15 | 15KGS |32791] 32835
12 | .. 132835| 32882
.75 | .. T33883] 32933
e . |32933] 32970
ér_“f?_fi__.__ ."..',,.r STy . IP' “”":' _“ _.-!” " 7.2 32970 33009
3.8 " B 1 76 | 33009] 33085
) 72 . |33085] 33087
15 .. |33087| 33125
& 7.4 | 10KGS |33125] 33164




i

;‘

48

LG 500K OF SEWERAGE / EFFLUENT TREATMENT PLANT
| M/s. ADDAGIO KNIT CREATION "_“ ""E"' NGO 217, EARHI INDUSTRIAL ARER, HSTIDC DISTT SoRTERS {HR)
' - ""W‘“Fb., \E MIONTH OF SEPTMBER - 28,
cmrm::.-u-_:ﬂ;l SUMPTION | é b PH. ENERGY METER
g YREATED
| DATE ;fﬂ.?E;"(.ﬂ.Ui“"?iC-.--'_:.,--3;: J:::f MET. RED Siuba: on e
01.09.24 ;
020924 18 | ia i v L . |33164] 33197
[03.09.24 15 | 17 7200 s05 | 7.6 .~ __133197| 33228
1 04.08.24 L8 | 1.6 | 180 522 | 7.2 «  [33228| 33262
'as 09.24] 1.7 15 | 150 543 7.4 w | 33262] 33300
§ | 100 561 7.7 17KGS 33300 33341
T 94 - |33341] 33378
| 78 .. |33378] 33398
10.99.24 | 75 - |33398] 33429
1106 34 | s . |33429| 33460
20624 75 15KGS |33460| 33495
74 . 133495] 33527
T 74 .~ 133527 33587
02 i 73 - |33567| 33598
718 i 78 10KGS |33598| 33631
731 | | 78 - |33631] 33663
706 | | 73 « | 33663 33699
62 | 73 .. 133699 33732
2 0 i 7.1 - |33732] 33765
N D
| 787 | 74 | 10KGS |33765] 33801
24.08.34 .5 15 | 180 | 988 | 33 . |33801] 33850
{20038 12 T 18 i 14| 75 .. |33850| 33891
r | 18¢ 703 .. 33891 33038
7.7 .. |33926] 33960
71 13KGS | 33960| 33984
] 73 - __|339g4] 34007

ation Pyl Lid,

o ﬂ
Director

A7
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E_ LOG BOOK OF SEWERAGE [ EFFLUENT TREATMIENT PLANT
| M/fs. ADDAGIO KNIT CREATIONS PVT. LTD., PLOT NO 217, SARHI INDUSTRIAL AREA, HSHDC DISTT. SONIPAT (HR]
FOR THE MONTH OF DCTOBER - 24,
: CHEMICALS CONSUMPTION | oo | riow PH. ENERGY METER
DATE | LIME / CAUSTIC | ALAM 1 POLY .‘Jsé“j’-:‘ h‘iFE E": r:;?;ig SLUDGE - oFE
SODA Kg | ¥z | gms INLET  § OUTLET § wilie
[01.10.24 | {180 | 85 | | 73 34007| 34029
|02.10.24] 1150 | a1 | 74 ..__134029] 34055
'03.10.24 100 | ......g_;.': . 34055| 34078
{04.10.24 200 | 75 .. |34078| 34098
0% 10 28 150 9T | 20KaGs | 34099] 34123
f
07.10. L. | 200 i 7.7 .. |34123] 32145
08.10.24 1.7 | 15 | 200 | N . |34145] 34167
| 09.10.24 1.8 | 14 | 160 | - . |34167/ 34192
- 10.10.24 16 1.3 | 190 e - |38102] 34215
111.10.22 1.3 16 | 150 | 93 342:5| 34236
112.10.24 1.3 | 34 184 : %2 34256] 34259
113.10.24 214 04
[14.10.24 17 | 15 | 150 ; g 34259] 34286
| 15.10.24 L8 14 | 200 7.4 34286| 34316
161028 1.6 | 3.3 | 160 7.2 e 34316| 34337
|17.10.24 13 1 16 (180 | .. | 7.6 34337| 34360
[38.10.24 18, | %6 | 150 | % 7.7 34360/ 34382
16.30.24 | 13 Jwa | . | | 72 34382| 34407
20.10.26 o T SUNR
21.10.24 13 | 18 | 150 [ 78 34407] 34431
122.10.24 15 15 | 180 7.5 .. __|34431] 34454
- L8 | 1e [0 | . | 1733 | 25KGS |3e454| 34478
18 37 Lol . | T A 34478| 34501
%7 | 15 | 200 | . | R . |34501] 34522
17 |15 | wa | .. L 1..173 . |34522| 34549
|26.10.24 18- .. | 14 | 160 | j e 34549] 34573
| 29.10.24 1.6 | 13 | 180 | | L. Xk 34573| 34598
130.10.24 1.3 | 16 | 150 | i 73 .| 34598| 34624
[31.10.24 16 | 13 | 160 | 7.2 .. |34624] 34646

For Addiag Kﬁit.ﬂieaiion Pvt. Lid.
—’.‘I /
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3878

LOG BOOK OF SEWERAGE / EFFLUENT TREATMENT PLANT

| M s, ADDAGID

KNIT CREATIONS 8VT

e

CLT0, PLOT MO 217 SARHIINDUSTRIAL AREA, HSHDC DISTT. SONIPAT (HR)

FOR THE MONTH OF NOVEMBER - 24.

o CHEMICALS CONS I\.ﬂ’ MO i Ii:;‘g;;._\_,,_:ulﬂ:s:g;;l ) PH. ENERGY

DATE L,ﬁ._,.-ﬂ; CAUSTIC | ALAM POLY | W h mT:r ;Lﬁ?ﬁg SLUDGE - -

SODA Kg g kg | gms | INLE I QUTLET e

01.11.24 16 | %l - | 1 17 . |34646] 34671
02.11.24 13 | 16 | 180 3 |73 | 11KGS |34671] 34694
03.11.24 T .
{04.31.24 17 1 15 | 150 = | 72 34694 34720
053124] 18 | 14 | 2 1 %A 34720| 34742
'06.11.24 16 1.3 | 160 | | 74 34742 34767
07.13.24] 13 | 16 | 190 | | 7.6 34767 34793
| 08 11.24 1.8 | 16 | 150 | } 7.2 ..  134793] 34816
|08.11.24 1.7 | 15 | 200 | 7.4 34816| 34841
(10.11.24 IR
[11.11.24 1.8 i4 | 160 | | 7.6 34841] 34868
12.12.24 1.6 1.3 | 150 | i i 24 34868| 34891
11311.28 L3 16 (10| | | 173 .. __|34891| 34916
14,1324 - = 1£1) | 7.2 118KGS | 34916 34947
15.11.24 L8 3 110 " | 73 34847 | 34970
16.41.2¢] 17 1 160 | E « __|34970| 34994
|17.11.24 ' e N O

18.11 24 L5 L6 | 175 | 1T 73 34994] 35019
19.11.24 1.3 16 | 150 | 74 35019) 35045
20.41.24 1.8 _ kA4 | 160 . 7.5 35045 35073
21.11.24 L6 | 13 | 120 7.7 35073 35103
| 22.11.26 1.3 1.6 | 185 | | 74 35103/ 35129
(231124 1 | 23 | 178 73 35129/ 35156
[2411.24 UN o
[25.11.24 13 318 | 160 75 . |35156| 35185
‘f.s.a.z«s 1.5 I 45 | gu0 | 7.3 35185| 35212
127,11.24 1.8 1.6 70 13 35212 35235
 28.51.24 1.5 .7 186 | 7.1 .~ |35235| 35261
29.11.24 1.7 5 | 165 | 7.3 I7KG 35261 35286
;_;gmz.zz-:! 1.5 5 | 150 72 35286, 35316

Fo
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3879

LOG BOOK OF SEWERAGE 7 EFFLUENT TREATMENT PLANT

amagome

Mi/s. ADDAGIO KNIT CREATIONS PVT. LTD., PLOT NO 217, BARHI INDUSTRIAL AREA, HSHDC DISTT. SONIPAT (HR)

FOR THE MONTH OF DECEMBER - 24.

CHEMICALS CONSUMPTION | Yo [ PH. ENERGY
n—_ LIME / | T | TREATED
MAE leaustic sona | fg;':.f""'ifzﬁf‘-:-‘r. ren| “UPOEL on | o
7.5 .. |35316] 35340
o 7.4 .~ |35340] 35368
1 74 .. |35368] 35401
| 78 .. 135401] 35427
e . __|35427| 35456
I 7.2 ... |35456| 35488
| 98.12.24 A
losa22¢] 18 | 14 | 160 ] | I 74 .. |35488] 35512
10.12.24 16 v i 7.3 .. |35512| 35538
111.12.28 1.3 | 7.2 .. 135548| 35561
{12.12.24 1.7 1 | 7.5 |18KGS | 35561| 35588
{13.0224] 18 1 1 i ok B v |35588| 35621
{14.12.24 1.5 ‘ 1. 73 .. |35621| 35654
15.12.24| B
161224 13 | 7.1 | 35654| 35687
i17.12.24 1.8 72 | 35687 35718
1812241 1.6 | {73 .. 1357:8] 35753
[19.12.26 13 | L 14 - |35753| 35780
20.12.24 1L |15 | 22KGS [357¢0] 35809
21.32.24 1.3 7.4 «  |35809| 35841
| £2.02.24 e Dif
(2342.24] 0 LT ' 7.3 « __135841] 35871
7.5 .. _|35871| 35902
1.6 74 - __|35902] 35935
S 7.2 .. __|35955| 35968
.8 71 | 15KGS |35968| 36005
26.12,24 1.5 I 35 .. |36605| 36037
|25.12.24 N
{301224] 1.8 14 .. |36057] 36070
13112.24] 15 7.2 ... __|36070| 36105
rd i =
Gl .-"\-\,iﬁdi.ag;g; KAt g?éatlﬁﬂ Pyt Lid.,

Direclor




3880 52

o St Gﬁma}of !:\)Cd’él’

'Report Start Data Time  October 13 2023 o0:00:0f
|Report End E'}.-.‘e Time January 26, 2028 23,55:59
'-zfi":\*';lfﬁ‘ Label 4F

Device Name USFL_UPC3785

Report Generated At Jaruary 27, 2025 ot 1444 41

Report Generated By ADDAGIO KNIT CREATAIONS PVT, LTD.

DatefTime Opening Reading Closing Reading  Per Day
13th-Oct-23 135.52¢8 209.626 74.008
14th-Opt-23 N/A N/A N/A
15th-Oct-23 N/& - N/A N/A
16th-0ct-23 N/A N/A N/A
17th-0ct-23 i N/A NfA
18ih. {: ct-23 N/A N/A N/A

T h-Cct-23 NiA N/A N/A
200h-0ct-23 Ao i NFA N/A
215t-0ct-23 213.781 213.781 0.000
22nd-Oct-22 AL, N/A N/A
23rd-Oct-22 251 36 272.124 20.764
"4 h- 2ot 2" Nix N/A N/A
25th-0Oct-23 NiE, NIA N/A
28 h- ct-23 N/& N/A N/A
27th-Cst23 NiA INIA N/A
28th-Oct-22 321.065 321.065 0.000
29th-Cirt-23 321.065 321.085 0.000
30h-Cct-23 321.065 321.085 0.000
315t-Ort-23 Nid —_ N/A N/A
lat-Nos 2; 32477 324.77 0.000
ZNG-NoV-23 324 77 324.77 0.000
Jra-Now-23 324 77 337.372 12.602
4th-Nov-23 337.3772 344,409 7.037

ath-Noy-22 S44 400 344.409 0.000
Gth-Mou-2- 344 4% 344,409 0.000
Tih-Nov-23 344 400 362.895 18.486
Bth-Nov-23 362.852 383.095 25.200
th-Now-23 388.085 383.095 0.000
10th-Nov-23 JE8.0086 388.005 0.c00
Tth-Noy-23 388 (s 403.099 21.004

12tn-Nav-23 NiA N/A N/A
13th-Noy-23 NiA, NIA N/A
TaH-Nov-22 N/ N/A N/A
15**« MWow-23 N{& N/A N/A
16th-Nov-23 N/E N/A N/A
"Tin-Nov-2 5- 423.028 423.929 0.000
‘BN 440 048 16.119

!\
P
£1¥
.!
o
-

9'1" N :,‘ l_.,::' :_ N4 Nf-q WA
20in-Noy-g 2 440 .0e 440.048 ©.000
SR R . | 440.048 0.000

For Addiago ﬁ@ tion Pvt, Lid.
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22nd-Nov-23

23rd-Now-273
24ih-Nov-2-
25th-Mov-23
28th-Noy-23
27th-MNov-2 3
Z8th-MNov-23
28th-Nov-23
Atn-Now-22
Tet-Dec-23
and-Des-23
3rd-Dec-23
4th-Doc-23
S5th-Dec-23
Gth-Dac-23
Tth-Dec-23
Bin-Dec-23

SHN=LIBC-43
J' 20 i P
L = e P A
Th-Dec 22
LR 17 R L T '
2 h-Le &
L TE T -
n g B i
T e
4 o
o o
e
e

§
¥

gem.Den.
g Dar. o2
9-. LFCE~ Pl L

20th-Dec-23

Bl

'
¥ Ry
)

~d ol
Pl SR L B

t ot
RORY e
£ B (O

Stst-Dec-23
1si-Jan-24
2nek-Jan-24
ard-Jan-24
4ih-Jan-24
Hhedan-24
Bth-Jan-24

rth-Jan-24

3881

53

s

S

o 3

b
Lak
F

~§ =

S - S . E - S LY
W S W

S 1. B S |

-~
a3 (w

55

B I

.

~J
_m(ﬁ()j
53

‘;:'_‘ - —S N 5 3 €N fa. [ st
AR OB O G A B Mnoma D 20 OO

S Y
55 T 4 ¥ ]

2

&n
el

> ¥ hH (n

&3]

n
[ Y

]
o
L

efp dn g% B B N R

i

~| =

)« <D 00 00 O ~i
©mmoO@DEED®

3

a O O

7 |

440.048
440.048
440.048
440 048
440.048
453.968
458.968
453.968

 473.56

473.56
47356
473.56
47356
473.56
47356
47356
47356
47356
473.56
473.56
473.56
473.56
478.757
478.757

478.757

478.757

478.757

478.757

478,757

478.757

478.757

483.019

483.019

488.019

483.019
513.349
539,166
621,148
699.403
721.842
759.499
£20.016

94.1.475

1063.869

1160.549

1276.214

1313.536

© 0.000

0.000
0.000
0.000
0.000
0.000

18.920
0.000
0.000
14.592
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
5.197
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
9.262

0.000
0.000
30.330
20.806
81.993
78.255
22.439
37.657 |
60.517
121.459
122.394
96.680
115.665
37.322

=

P

J
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3882

o4

8th-Jan-24
Sth-dan-24
10th-Jan-24
Tith-Jan-24

a

5 B

2th«Jan-2
{3th-Jan-24
t4th-Jan-24
18th-Jan-24
18th-Jan-24
th-da =24,
th~Jan-24
th-Jan-24
20th-Jan-24
21st-Jan-24
22nd-Jan-24

23rd-dan-24

o~

08}

25th-Jan-24
2Bth-Jan-24
27th-Jan-24
Z28th-dan-2

J
e § o =¥
- AR L o RV
|H -~ 4
L) ot £ [
Tet. a0
& ~ 34 L
.::-r?‘q‘;:"" ‘"'Ee‘
Ird-Fen.24
dth-Far. o,
if" :; ..;:.’.:

By

s
Gin-rep

Tr-Feb-2.
3th-Feb-24

Sth-Feb-24

10th-Fab-24
11th-Feh-24
12th-Fab.24
13th-Fab-24

' 4_"_.[3,“‘:."‘3-2,__

18th-Fah-24
18thFah-24
1Tth-Fab-24
Btr-Fan.24
T8th-Feh. by
2lin-Fah.24
21:1-Feh-24
22hd-Feb-24
23d-Feh-24

1313 538
1431 142
1594 805
1771.661
161828
2093 242
2267 242
2301 203
2434 585
> .SE a46

708.263

4548 287
4575 544

1431.142
15€4.805
1771.661

1918.28
2093.242
22€7.242
2301.293
2434 565
25326.446
2706.293
27€8.839
2867.116

 2904.569

3004.255
3022.78
3079.179
3213.999
3249.752
N/A
3333.602
3353.328
3385.392
3540.593
3630.254
3679.694
3788.130
3956.79
3975.599

 4040.806

4133.52
4214.661
4276.497
43€8.425

| 4482233

4546262
4579 546
4880.346
4740.209
4817 522
N/A
MNA
N/A
4820.396
4825065
4860.785
4922.851
4936 626

117.606
163.663
176.856

146.619 |

174.962
174.000
34.081

133.272

101.881
169.847
92.546
68.277
37.453

99686

18.525
56.399
134.820
35.753
N/A

83850

19728

32.064
155.201
89.661
49.440
108,445
168.651
18.809
65.207

112.714

61.141
61.836
91.928
123.808
54.029
33.284
100.800
59 863
77.313
N/A
N/A
N/A
0.000
14.669
25.720
62.066
13.775

tipn Put. Ltd.

Diragtor
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3883

95

24ih-Fen-24
25th-Feb-24
Z8ih-Feb-24
ZTth-Fab-24
28th-Feb-z4
28th-Fah.24
1st-Mar-24
2nd-far-24
Ird-Mar-24
4tn-Mar-24
Sth-Mar-24
éth-Mar-24
THh-Mar-24
Bth-Mar-24
Sh-Mar-24
10th-Mar-24
T1tn-Mar-24
12in-Mar-24
13th-Mar-24
14in-Iar-24
15th-Mar-24
1Bin-Mar-24

1 7th-Mar-24

28th-War-24
Zhh-Mar-24
Z28th-Mar-24
ZQ‘-."*-“!"S{-EA
IMh-Mar-24
Mat-Mar-24
ist-Apr-24
2nd-Agr-24
Srd-Apr-24
Ath-Apr-Zd
Sth-Apr-g4
Bth-Apro4
Tth-Apr-24
Bth-Apr-24
th-Apr-zd

10th-Apr-24

FT

AG38 626
4064 33
4864 33
5058 772
5088.705
5137 148
5152 874
5184.529
5214 211
5229 387

5243 227

5217.504
5431 381

54 39 i
5208 1
5536 479
55B8.E1
5623 584
5694 907
5782 825
5895 165
5963139
6066 367
6081 7589
8081 729
6106.89
6184 8
8241.057

S e < B
s

Bl 5 h

]
62688.124
B388 124
.
B (\D
8381283
e
8404.751

A&
6435, 342
£438.342

Ni&
6452 564

NiA
8480 013

499433
4994 33
5056.772
5088.105
5137.146
5152.874
5164.599
5214.211
5229387
5243227
5317.504
5431.391
5459 488
5506.121
5636.979
5686.81
5623.594
5604.907
5762.825
5805.165
5963.139
6066.397
6081.799
6081.799

6106.89

6184.8
6241.057
6233.84
6364.288
N/A
N/A
6369.124
6381.283
6404.751
6435.287
65436.342
N/A

6436.342

6436.342
N/A
5452.664
N/A
6480.019

57.704
0.000
62.442
31.333

 49.041

15.728
11.725
49.612
15.176
13.840
74.277

113,887
28.097
46 633
30.858
49.831
36.784
71.313
67.918

132340

103.258
15.402

0.000
25.091
77.910
56.257

PP N/A N/A

/£ N/A N/A
5430 019 6480.01¢ 0.000

________ NiA N/A N/A

For AddiagoKnit Cr
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I 1th-Apr-24
12th-Apr-24
13th-Apr-24
T4th-Apr-24
15th --ﬁ{p}‘-z 4
18th-Apr-24
17th-Apr-24
18th-Apr-24
18th-Apr-24
20ih-Ape-24
21st-Apr-24
22nd-Apr-24
23rd-Apr.24
24th-Apr-24
257.314,:.,;-_\r.-24
261*"1-.%3&2@
ZTth-Apr-24
28th-Apr-24
29th-Apr-24
30th-Apr-24
'st-May-24
2nd-M a.~,'~;_:_'¢;.
3rd-Mavy-24
Z4th "lv}ajmzr.
th-May-24
5th-May-24
7th-May-24
Sth-ay-24
Sth-Wlay-24
10th-May. 24
Hth-May-24
12ih-May.24
13th-May-24
t4th-May-24
15th-May-24
18th-Ma f"z‘{-
?‘("‘-;-—:’.5;-; 4
[Bih-May-24
1 9%”"1‘}551.?.{;
Z0th-May-24
21st-May-24
2Znd-May-24
23rd-May-24
Z4th-Nay-24
25th-May-24
25?.:’“-:’@':223;. 24

:??t-"“\-?f!;._;j'h-.: £

3884

56

Nid

3480 019

6480.018

N/&

8480 019
648C 019
$480 019
6480 019
8480 018
5480.019
6480 019

N/A

430.01¢
5480 019
5480,019
3480 018
5430.019
8430 MG
480 019
5480 018
480 019
2480.018
5480019
0430 019

NiA

6502.138
6580.283
8688.072
G916 508

Mg

T127 143
55339
338 084

7578023

N/A
Ny

7578.023
7700.91

NiA
A

710022
7821 544
FEBOTES

8530 753
7850.753

N/A
(54€0.019
6480.019

N/A
6480.019
5480.019
6480.019
6480.019
6480.019
6480.019
6480.019

N/A
6480.019
6480.019
6480.019
B4€0.019

'5480.019

6480.019
6480.019
6480.019
6480.019
6480.019
6480.019
6502.138
NiA
6560.283
6688.072
6784.492
6916.508
7125.735
NA
7155.669
7328.064
7578.023
7578.023
N/A
NIA
7700.91
7709.951
NA
N/A
7821.541
7850.753
7850.753
7850.753
7853.275

7867.512

0.000
22.119
N/A
78.145
107.789
96.420
132.016
209.227
N/A
28.526
182.395
239.959
0.000
N/A
N/A
122.887
9.041
NiA
N/A
111.519
20212
0.000
0.000
2522
14.237

Yregtion 'Pvt. itd_
mn

P




g;“ﬁﬁ T'-_?, e 5.

30th-Ma y-24
st P»h.:i,‘ £
ist-Jun -11.«:.
2nd-Jun-24
Brd-Jun-24
dihejun-24
Sth-Jurni-24
Bth-Jun-24
Tth-dun-24
Bth-Jun-24
Oth-dun-24
10th-Jun-24
THh-Jun-24
12th-dun-24
13th-dun-24
14th-Jun-24
15ih-Jy ‘»2-’»’

18th-Jun s 7}

1¥th-J 24
Mt “ o
8 -5
Sih~Jun-24
_-_‘_'.:-"""_M ‘..2:_'
21st 24
s I
LLNT-gUN-2 4

23rd=Jun-24
24tn-Jun-24
25th-Jun-24
26th-Jun-24
27th-Jun-24
28th-Jun-24
28th-jun-24
3 C’ h-Jun-24
-dui-24
x.l’-d Jul-z24

3ridul-24
4th-Jui-24
Sih-Jul-24
Bth-Jul-24
fth-Jul-24
Bih-Jul-24
Bth-Jul-24
10th-Jul-24
11th-Jul-24
12th=-Jut-24
* E-"'.'k--,’i .",?-'-;

3885

S7

8046 869
8046.872
8047.073
5047 855
&8048.085%
8048.218
/A
5048 045
A48 174
8048 191
5048 252

049 266

7862.659
7943.55
7952.024
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816

7965.143

7965.193
7976.875
7964.305
A
7967.372
B020.917
8045.462
8046.738
8045.738
8046.869
8046.872
8047.073
3047.869
£048.065
8048218
8048.456
N/A
8049.174
8049.191
8049.252
8049.266
3049.448
8050.409
8080.412
8050.805
3050.863
3051.196

4051.888

30E1.956
8052.03
8052.112

15.147
60.891
8.474
10.792
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000
0.000 |
2.327
0.050
11.682
7.430
N/A
7.216
23 545
24 545
0.276
0.000
1.131
0.003
0.201
0.796
0.196
0.153
0.238
N/A
0.129
0.017
0.061
0.014
0.182
0.961
0.003
0.393
0.058
0.333
0.692
0.068
0.074
0.082

For Mdaoﬂ?n(jja?x\ Pyt Ltd.
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Y Y
ul _':, i l_'__“"‘

20th-May-24
30th-May-24
3Mst-bMay-24
Istadun-24
2ng-Jun-24
3rd-Jun-24
Ath-dun-24
Bth-Jun-2d
Bth-Jun-24
th-dun-24
Bth-Jun-24
ath-Jun-24
10th-Jun-24
11th-Jun-24
12th-Jun-24
13th-dun-24
4th-Jun-24
15ih-dun-24
1B8th- Jun-24

e =
fin-Jun-

1Y

1 :S b " s
= -T2
18ih-Jun-24
.;':‘.'_" ‘”2-’--
1 2
N o~
£Zn0-Jun-24
3 Jun-24

A

2
24th=Jun-24
25th-Jun=2
2Bt Jun-24
2Tth-dun-24
28th-Jun-24
28th=Jun-24
J0th-dun-24
st-Jdul-24
2nd-Jui-24
3rcl-dul-24
4ik- Jul-24

Hih-Jul24

10th-dui-24
TitheJuk24

3886

58

7887 512
882.6549
7943 58

7962 024
7962 816
7882 816

7952 816

7962 816

7962 816

7962 816

7562.8318

7682 815
7082.816

7262.316

7852 314

7562.818

79856 143
"685.193
TYTB.875

M/

7990 156

-lj-}- ‘:} .

8020.91
o
ah £

§ o

3
i
[0 ]
o2 ~d
5 O o

---------

048 286
BO4E 448
750 409
0hG 4142
3080 805
3050 883
8051.1%6
3081 888
3051856
3082 01

7B62.659
7943.55
7952.024
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7962.816
7965.143
7965.193
7976.875
7984.305
. NA
7997.372
8020.917
8045.462
8045.738
8045.738
8046.869
8046.872
8047.073
B047.869
8048.065
8048.218
8048.456
N/A
8049.174
8049.191
3049.252
8049.266
8049.448
8050.409
3050.412
8050.805
3050.863
3051.196
3051.888
3051.956
8052.03
8052.112

For Addiago ig}(,}r/?aiii Put. Lid.
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14ih-Ju-24
i5th-Jul-24
16th-Jul-24
7th-dul-24
18ih-Jul-24
Heth-Jul-24
20th-Juk 24
2isi-Jul-24
ZZnd-Jui-24

% /
LT 0=JU 3“"

3
_34
(e 2d
S
- ) -
& ALIG -2
e 1A
“"-".;‘;“d""?
< AUG-24
3 2-24
- s
= ] Rk
& 3,
5 ML~ 4
-h_‘; ..“'1" >~
vt
g Aiim B2
ug-24
e R
S - 3\-{--.
T
i B S
.;"5“"'
<G gd
-
=
- P
=, "
N -

3:52 12
052 1682
«:\].)2.:...{—«.’
8053 086
8083 734
8053 G
053,846
8054 27
2054 621
85098 846
8187.327
3410 2
8651 368
8G67 164
6738 836
8735.839
a747.339
8764.037
3764.255
8770 628
B30 823
N4
8834 158
8834 232
'“""3*4-..23? §]
838 243
8355 657
-f.vt. 32 379
NiA

8052.182
8062.224
8083.086
8083.734
8053.91
8053.996
8064.27
8084.621
80c8.846
8187.327
8410.3
3681.368
8667.164
8735.836
8735.839
8747.339
3764.037
8764.255
8770.928
8830 893
3834.158
N/A
3834.232
3834.278
3838.243
88E5.657
8862.379
8872.21
N/A
8876.572
3888.943
N/A
N/A
8960.077
8001.59
90€3.876
9063.876
8080.494
8082.775
8062.804
20£2.825
89124.479

9147.318

9148.054

9207.827

9239.048
89378.5

0.050
0.062
0.862
0.648
0.176
0.086
0.274
0.351
44.225
88.481
222.973
241.068
15.796
68.672 |
0.003
11.500
16.698
0.218
6.673
59.965
3.265
N/A
0.074
0.044
3.967
17.414
6.722
9.831
N/A
3.273
12.371
N/A
N/A
67.367
41513
62.286
0.000
25.618
3.281
0.029
0.021
31.654
22.839
0.736
59.773
31.221
139.452

P ﬂdlf /é:? tion Pvt Ltd.
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 SOh-AugEa  esE 9426.446 47.946
31st-Aug-24 5428 448 09546 448 120.000
18t-Sep-24 9546 446 9720783 174317
2nd-Sep-24 9720 763 9904.977 184.214
3rd-Sep-24 9904 977 10074684  169.707
4th-Sep-24 10074 684 _ 10306.352  231.668
5th-Sep-24 10306.252 10390.572 84.220
8th-Sep-24 10390.572 10457.63g 67.067
7th-Sep-24 10457 830 10712864 255225
8th-Sep-24 10712 864 | 11006.964  293.100
Gth-Sep-24 11005 964 _ 11083.071 77.107
10th-Sep-24 1085 ir'—* 1  11168.101 85.030
1th-Sep-24 1168 1 11305123  137.022
12th-Bep-24 11305 1 '-: 11406.797  101.874
13th-Sep-24 11406 797 11407.719 0922
14th-Sep-24 1407 719 11400.426 1.707
15th-Sep-24 1409.426 ) 11501113 91.687
161n-Sep-24 1501.113 . 11528919 27.806
1 7th-Sep-24 1528.819 11529 506 0.587
Bth-Sep-24 1529 508 | 11684.803 155297
19th-S2p-24 11684 803 11685.328 0525
201n-Sep-24 11685.328 _ ~ 11696.407 11.079
21st-Sep.24 11696 af.‘n 11699048 2.641
22nd-Sap-24 11880 048 11699.048 0.000
3t-Sep-24 11899.048 ._ 11864.574 165528
241-Sep-2¢ 11864 574 . 11974821 110247
2oth-Sep-24 1974 821 11995.831 21010
28th-Sep-24 11995 831 12046.673 50.842
27th-Sep-24 12046 673 _ 12048.996 2323
28th-Sep-24 2048 598 12049.024 0.028
28th-Sep-24 12048 024 12048.025 0.001
30th-Sep-2¢ 12040 D28 12057.727 8.702
t6t-Cct-24 | 2087 727 12122.793 65.066
2nd-Oct-24 12122 793 12122.819  0.026
3rd-Oct-24 12122.819 12128.195 6.376
4th-Oct-24 12128.186 12129.204 0.009
5th-Oct-24 12129 204 12129.516 0.312
Bth-Oct-24 12120.518 12120756 0,240
7th-Oct-24 12129.758 12173.549 43.793
8th- 3:’:-?& 12173.549 12413.884  240.335
9th-Oct-2¢ 12413.884 12655.088  241.204
10th-Oct-24 12655,088 12783214  108.126
11th-Oct-24 12763.214 12840.138 76.924
12th-Cet-24 12840 138 12842.813 2.675
13th-Oct-24 2847 813 12843899 1.086
14th-Oct-24 2843 £8Y 12844.047 0.148
SO0 STy, - . . 12899 482 55.435

For Addi w’screai on F’vt i_td

e

Chirset e



3889

16th-Oct-24 T 17800483 12913.856 14.374
17th-Oct-2 12913 856 12€22.86 9.004
18th-Oct-24 12922 88 12050.311 37.451
19th-Oct-24 2660.311 13003.574 43.283
20th-Ogt-24 13603 f 74 13004.816 1.242
21st-Oct-24 13004 816 13080.215 75.399
22ng-Oct-24 13080.215 13197.427 117.212 |
23rd-Oct-24 13197 427 13281.42 83.993
24th-Oct-24 13281.42 13455.876 174.456
25th-Ont-24 13455 878 13541.378 85.502
28th-Cet24 3541.378 13667.108 1_25.7_28
27th-Oct-24 13667.108 13821.733 154.627
28th-Oct-24 13821.733 13887.372 65.639
20th-Oot-24 13887572 13937.824 50.452
30th-Cet-24 13937 824 14007.426 69.602
31st-Oct-24 4007 425 14041.58 34.154
I8t-Ngy-24 1041 58 14055.236 13.656
- 2nd-Nov-24 2055 236 14063.124 7.888
3rol-Mov-24 14063 124 14063.148 0.024
4ti-Noy-24 14083 148 14078.091 14.943
Sth-Nov-24 14078.081 14139.553 61.462
Bth-Nov-24 4139 553 14147.454 7.901
Tth-Nov-24 14147 454 14159.51 12.058
3t <24 14159 51 14273.691 114.181
Sth-Nov-24 4273691 14327.187 53496
10th-Noy-24 4327 187 14329.66 2473
11h-Nav-24 14320 88 14351.756 22.096
12¢h-Noy-24 14351 756 14363.778 12.022
13th-Nov-24 14363.778 14371.139 7.361
14th-Nov-24 14371 139 ~ 14408.21 37.071
15th-Ne -;-;4 14408 21 1444189 33.680
16th-Noy-24 1441 29 14476.561 34,671
{ | 7th-MNoy-2 14476 561 14476.92 0.359
= "8th- .’wxrwu 4475.9 14501.103 24.183
1Gth-Nov-24 4501 103 145686.07 64.967
20th-Nov-24 1566 07 14578.593 12.523
21si-Nov-24 14578.5¢3 14594 829 16.236
22nd-Nov-24 '=—>%9d 820 14604.957 10.128
23rd-Nov-24 4604 957 14607.773 2.816
24th-Nov-24 14 ﬁr}“ 14607.82 0.047
26th-Noy-24 14607.82 14630.798 22.978
26th-Nov-24 :4';3::.- 798 14651.247 20449
27th-Nov-24 4851 247 14663.715 12.468
28th-Noy-24 12663 715 14675.772 12.057
29th-Noy-2¢ 4875 7 14676.857 1.085
30th-Noy-2 LETE a7 14677.799 0.942
____lstDec24 14877789 14677.799 0.000

| o © SRS SO



Tth-Dec-24
Bih-Der-24
Sth-Dec-24
Din-Dep.o4
Hth-Dec-24
12ih-Dec-24
13th-Dac-24
14th-Dec-24
iS5th-Des-24
18th-Der-24
7th-Dec-24

18th-Dec-24

dth-Jan-28

Sih-Jan-25
8th-Jan-28
Tth-Jan-28
8th-dan-25
thelan-25
10ih-dan-25
Tith-dan-25
12th-Jan-25
13th-Jan-25
14ih-Jan-25
15th-Jan-258
1Bth-dan-25
1 ?fh*-}a"}-zs

45871 139

g i - &
15124.048
15280.66%
15250.960
15250.568
15263 492

5263 502
15263 502
15263 502
15280929
18282 238
158372111
16384.708
15364 318
4 :|38§' E:'CI'“"
10388.77

EA1T 2GR

wi ] LI

5451 136

18471.33
1561247
16662 393
15832 008
15632.027
18832 .042
18646 202

T 016

1570 HYG

1 .J"’EL‘}-» / E
i
Dieh T4

SR04 484

(G280 469

14680.157
14717.413
14717.542
14767.732
14777 435
14961.132
15124.048
15250.969
15250.969

'15250.960

15263.492

15263.502
15263.502
15263.502
15280.929
15292.238
15312.111
15354.708
15364.318
15385.567
15388.771
15417398
15451.136
15471.33
15512.47
15562.393
16632.008

15632.027

16632042
15646.202
15671.61
15721.016
15738.079
15766.754
15766.775
15793784
15844.956
15901.573
15092.95
18064.621
16127.296
16127.529
16134.16
16211.647
16304.464
163659.469
16395.839

11.358
28.256
0.129

- 183.697

162.916

126.921
0.000
0.000
12.523
0.010
0.000

17.427

11.309
19.873
42 597
9.610
21.249
3.204
28.627
33.738
20.194
41.140
49.923
69.615
0.018
0.015
14.160
25.408
49.406
17.063
28.675
0.021
27.009
51.172
56.617
91.377
71.671

62675

0.233
6.631
77.487
92.817
65.005
26.370

For Add
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18th-Jan-25
i8ih-Jan-28

20th-Jan-25

21st-Jan-28

22nd-Jan-25

Earﬁfwa; 125
24h-Jan-25
258th-Jan-25
26th-Jgn-25
Tatalizer
Averaze

63

srsd B
oy (= P

16396.085
16396.085
16425.455
16430.958
18582.11

16663 585
16742.45

16831.928

16921.877

0.246

0.000
29.370
64.503
92.152
81475
78.865
89.478

16612.977

38.998
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“U1E, 150 45001:2018 CERTIFIED LABORATORY

“undii, Sonepat-131028 (Haryana)
250014551 Emall - aalkundli@gmail.com
V.84l l‘l.ln[ﬂ[' GO

T REPORT | Page 1 of 1

Repart No. AAL WOQ'T-20241223010

Date of Receiving: 231212024

Date of Starting: 23/12/2024

Date of Completion; 28/1272024

Date of Reporting: 2811242024

Sample Quantity: 1 Litre

Sample Packing Condition:  Plastic Bottle

Sample Collected By: AAL

wbe T BESULE
Linsi Eovi t
Fanntts 13 mulio:)a;uwh:,lﬁgﬁwzll&\ﬂ TostiNethods
Genoral Standurd for Discharge
Iataned Surince Water

7.42 5.5.9.0 18 3025(P-11)-2022
2RA0 100 Max. 18 3025(P-17)-2022
<20 10 Nax. 15 3025(P-39)-2023
2.4 30 Max, I8 3025(P-441-2023
98,2 250 Max. 18 3025(P-58)-202%

““End of Hepnrt®®

i A
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ratareters only, endorsement of produsts is nelther inforrsd nat Imipdied.
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AN IS0 90012015, 150 1200120 5, 18C 45001:2018 CERTIFIED LABORATORY
¢ // 272, Phase-lV, 8ec-57, HSIDC Kundl, Sonepat-131028 (Haryana)
= Ph. 1 7082301442, 9250014551 Email : aalkundli@gmail.com
Website . www.azlkundli.com
] Page 1 of |
Repari No. AAL WOQT-202412230611
1esitead Lo
Dute of Receiving: 2341242024
Date of Starting: 2122024
Dare of Complotion: 2871212024
Suompte Desertptionl  Ground Woater Bate of Reporting: 2871272024
. Sampie Quantity: 2 L
Sample Packicg Condition: Plastic Boule
sample Collegied By: AAL
LESLHESTLAE
¥ Ne. Pest Parantelers Linis Hewntis Requiraments As per Test Methods
I8z 10500-2012
Acceplable Permissible
Limit Limit
510 & Max. 15 Max, I8 3025(P-4)-2021
Apreesble Agreauble Agreeable 18 3025(P-5)-2018
13 6585 Mo refaxation 18 3025(p-11)-2022
Agreeable Agresuble Agrecuble 15 3025(P-8)-2t23
NTY b i Mae, S Max. IS 3025(P-10)-2023
] Sotids 14 12965 SO0 Max. 20800 Max. 18 3025(P-18)- 2023
E{is A BLOura g0y (.03 Max. (12 Mg, 18 3025(P-2)-2019
Sl L MEAS mpit BLOGOG -0 0.2 Max, 1.0 Max, APHA 5540 C 24% Bel-2023
g B g {3 Max, 2.4 Max, 18 3025(P-2)-2019
gyl tigo 75 Meox, 206 Max. 1§ 3025(P-2)-2019
4450 250 Max. 1000 Max. 18 3025(P-32)-1 088
12 gl BESSLeauy 0.03 Max, 1.5 Max. IS 3025(P-2)2019
e (a1 frgsl .14 1 Max, 1.5 Max. APHA 4500 F D 249 £4.2003
1k wial free chinking g By 0.2 Min. 1.0 Min, 8 3025(0-26)-20201
ol Sl vaneg) Gl Clviomnaay
L3 Fal mig {28 L0 Max, No relaxation 1S 3025{P-2)-2019
] mg G5 30 Max. 100 Max. 15 302500232019
17 ma Bikkarsiy 0.1 hax, 0.3 Max. I8 3025(-2)-2019
8 mg! 160 45 Mux. Mo relaxation 1S5 3025(P-34:800-1)-2022
4 ic Copmpound pacsuos gyl BLO 00 s {007 Max, 3002 M, 15 302 5{*13/%00-11-2022
4 Seleniuny w3 s H'-‘—’ R L (.01 h'ﬂ.ﬁ‘ Ho ieaxation IS 3025(“'36}‘26’03
! Sulphate (05 505 Ll AT 200 Max. 400 Max. 18 3025(P-24/50c-1)-2022
22 33,8 200 Max, 600 Max. 18 3025(P-23)-2023
it . 200 Max. 600 Max, 18 3625(P-21)-2000
SO 5 M. 15 Max. 1S 3025(P-2)-2019
# 41 iy G € 3 g/ 003 Max, o relaxation is 3@25[?—2}2319
1] Lot fas Py 0.01 Max, No relaxation 18 3023¢p-2)-2019
£ Nk Ouif 0,01 Max. No relaxation IS 3025(P-2)-2019
2k Mereury (i Flg) i ) : 0.601 Max, No relaxation 15 3025(P-48)-1992
2y lotal Arsenio fas A gl Bikdicry ey 201 Max, Mo relaxation 18 3025(P-371-2022
4] Total Chromivim fas O 3 e BLO LG 0.05 Max Mo relaxation 18 3025(P-2)2019
il 5 Coli e 1l Alvent Slinfl nat be detecrable in any 100 mi sample 15 151852016
32 Fowl Colifom ! Shwint Sl ot b deseciable it @y 160 ml samplo IS 151852018
Bl el e Db Bastann, §8¥ i 4 ipitioation
*Ead of Wepunpe®
L 4 J}’{’b B e
‘:}"ﬁe* Dt AL i
__{MiSrabin!] Authorised Signatory ~ ~

L EraTEtens o0y, andorsement of products is nalther inferred not imphee,

ativian chnsent of the i&?ﬂml
; 20 1he court af 2 withen o netme vmithan st G 1
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* ¥ L4001:3015, 150 45001:2018 CERTIFIED LABORATORY
b /9 57, HEIIDC, Kundli, Sonepat-131028 (Haryana}

_ L 0B2301442, 9250014551 Email : aalkundli@gmail.com
b "i-f"\f-xile a w ~*w.:aaikumtli com

e T £ OB )

Page 1 of 1

Huoban S md

o r———

Mater . The Result bnd
2, Tetal Pability of
3, This repart shigli no

S lud of Reporth®

iion Pyt LIS,

Report Nu. AAL ENV-20241223024
fesued To: Mos ad dugio kail L:e'm ns Pyi. Litd.
Bt ISHRE T SIER st Date of Receiving: 23/12/2024
i Date of Starting: 23/12/2024-
Sampie Description:  Szack Easission Date of Completion: 28122024
Date of Reporting: 28/12/2024
Date of ‘Hnm.ui ing; ?“‘ 12024 Sampling Done By: AAL
Plany Section Boiler Section
Sk [dentification Stack atisched to Boller
— Soures of Prisgon Boiier Stack
Capacity 2.5 TPH
i " Type of Stk Mete!
Dhamsier of Stack e
Frefgh of Stack Fom Grevnd Level o 30m
]‘f.'i:._’.iu fFom Roof Luvel T -
Height a1 Which Sarmiing Port -
Produet Mavafactarbg -
Pype of Fuel Tised . Biomass
MNorpial Opersting Sehedale Az per requirements
Dt ion of Monigring 45 min.
Emisston Conirol GE any) Cyclone + Wt Scrubber
Dbgervativitg
. Ambient Temperatore] °Ch ;18
Stack Temperature (°C) 145
Average Stack Veloclty (n's) 11.08
= Cragatily of eontesion (Nmee ) X -
o SRe st Parameter Unit Tesults Lintits as per Test Method
CPCE Guidelines
| Partieniate Mulier (as BV g Nm® GR.6 ROD IS 11255(P-1)-1
2 Sulpbur Miovide (as 80 g/ Nm? 143 NS 18 11255(P2)-1
3 Oxide of Nitrassn (a5 NOO g Nm? 22.8 NS 18 11255(P-7)-2
4 Carbon Thaxids (ne COv) Yo 6.3 NS 1S: 13270-19¢

,ﬁ;ﬁf‘i T
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gl witlan sonsent of the labora
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[ER R GRS ER G Dl
Goverment of Harvana

Haryana Water Resources Authority

Frojeet Name; AGDAGIO KNIT CREATION BYT, LTD,

Proiect Addrass: Fiol No.217. 224 Phase-1, HSIDC, Barhi

ViliageMC: Bari Tabsil. Ganaur
Sistriel SONIPAT Siate Haryana

P
Hin Lods!

“ommunicstion Address Plol no, 217,224 HSHDC Barhi Sonipat

Addrass Begiongl Office; Rear Building 3r¢ Floor, HEVP, Sector-8, Panchkula

1 HOC No.: HWEANGCCANDIN/IZ022/228 ?
2. Application No.:  Z6-20897/1/HRAND/ZO21 3. Categary: Industry
4. Prolect Status:  News 5. MNOC Type: New
3 Bround Water Extraction Permitied :
Ground Water For m3/cay mdiyear Vaild From Valid Upto
Frean Water 150.00 45000 00 09/02/2022 09/02/2023
Totat 156,00 45000.00 e =
¢ Vetails of Groung Water Exrontion: Total Existing Ma.s Tetal Proposed No.:0

A GCB BW T™W DW oeB W TW
Alwtigefion Stueiure”

- e .

DWW« Dug WathDCB - Dug ur Snte Weli BY . Bora MelgTW - Tuse Vel DWLR - Digital Water Level Racorder
8 Quanium of Qrounc walar rechame(mlivear) -
% Number of Pazometars (Observation wolls; Mo, of Plezomeaters Monitoring Mechanism
to ba construcied! monilored & Marltering
; e LR Telemetery
mechanism - :
O 0 J 0

Terms & conditions are st the back of this nage

s
o

firt

“or Addiago ation Pvt. Lid.
of

o
L .
Mot Thie is computer yaneraied ceriificate.  can ba vaidetad by stanning QR code.

Director
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Validity oy this S sihiest tosnphanes of the following mandatory conditions

s N for sl

$ot b e Aot Ve ot csraditions

4. MR Baearsed v i i : e water supphy dpencies ace not able to supply the desived guantity of
watc:. | i sl 52 sl e Sately imform HWRA and sedtce tae ubstraction of ground
WA 00N

2. Theanpli 1 o Bagest weaner itiele Bsien e radue dependinees on ground water ressurces by 20% in thres years.

Eesnipthia
fal wen

& Hup

W4 regand shall he gk

e of Jdeposit of woter abs

vedd

arbe The preos of reduction of depandence on pround warer shall also be submitied
charpes of the Jegond dquarter.
i So5 e <t niterke seli-anual water sudit ind those ibstrecting grownd water

e Hhay SO0 K18 shall an ‘ it foeh stpanisitions suthorised by Uovernment of Endia o HWRA end submit audit
sepats at the tune o rostwa ] "

4. Construchion of pbsenaton weliis) {perometeriis) whthin te praniises and {nstaklntion of spproprials water fevel monitoring mechanism
shafl e mandatary for ugtaies drawing or proposg e drew mese tisa 590 kid of grovad water aind Monitoring of water level shail be

st propoicm € atall b congzected 2t 2 minimum distance of 25 m fiom the production
& s of the pumping well wells Deiailed guidelines tor design
s Gt shall be submitied g the HRWA through the web portad on

wiok biotwosn §

> plegeicier {obsaryaian we
) aquifar pone rpped in (oo piezamener shudl be the dunse

Sven

a0 tee poral, MooThly watgy |

5. 0 Control Board shall store the harvesied rainwater insurfico
1 recharge grourd weter, further the npplicants under thig
s veaies poliuton and will inform the comytiance within 3 months,

(o] AR 03 et T syslel o stielly probitated.

7o The spaticant diawing ground ot o] aeressvont waiis shall be requived to pay zround water abstraction
wharges on quarerly

8. Thospphons daawhie groad o e ot s o b Heble o pay gound water restorution chiarges an auarterly
basis. eppiicanic us per ¥ :

Q

At S with digital decrromagnetivinlisasonie wazer meters, by fhe

s woer ahanastion deta shall be recordud in @ logbook, Compliance to
tie o esie of thy tztiar, Dally water meter readings 1o be tecorded in g
ditieane

d ittt on the o TIW i+ quarierly basis o7 through centralized mechanism evolved by
HWEA. .

A0 Tiaapphicans, 2 per approved sropesa, sl bmplenwent nwater bapvesting and ground waler reCharge measures within theee months
i Fie sttt o 186uane of taiz MO and ubderake pariodie maltence of rechavge stractures, Photographs (with geo lag only) of the
sirstnue v, ded complisnse of compleden of canatnction of he sane sléag with capy of NOC shafl be fumished immediatoly
w1 Hareona Water Rasources Autaority foe venfionann, un the Bl i of the Awtherity (sempliance - Iwfiulary gov.in}

T The provsd suster shemiont gualiv; Shall be mositered fvice in o year during pre & post- mionsoon petiod.

s ey grovnd water lovel sieuitany deto in seapeet ot pievareter shild be subinitted guatterly to the Baryana Water Resources

Autharity on reguiss basis,
13 sund ol srmare proeer veuyc g sad ree, frlndag uee foe grese belt, of wastewater efter adequate trentment,
14 wal, anpliention shall be submited caline within it days Befors the expivy of this NOC and abstmction of gronmt wates,
" NG s for legt] Sction a8 per i,
15, oy e T FERRA (2 bay Bremeras in daily quantatn of groundwater absaaction (e, more than the
16

_ b action of salise water 4l e existiag wall(s) ighs yielling fresh water, the same shall be

selond an o fulse meblf ]ty sl wates shull Bo constusted vtk ) rmonshs of the issusnce of NOC or fiom the due of seud of
the frest vater b weld s e eate i be 1 sopliont chal e alee cosuring swfe disposal of saline rexiduc, it any.

7. Tae a;ﬁ‘.-\i\::am shell pomgly vats the grovizon: of the Harvess Waer Sossums {Conservaticn, Regulation and Management) Autbority
Act, 220, Rules, regaiations, gynkdines and ditscions it theiey on-complianee of these provisions shell be Heble for the
penelty ns pey the provieion oo s gullsines ond direaions isnued thereunder.

v Theanp § eelt genented waste water after due troatinent. He shadl also

<t sall gengiated) as per application and NOKC terms &

able upsge
@ Waker {1

BERIES S0 catide T o
CunG il 5

Ceofpgenpent by e apiveat g withowt any site inspection, bence the Authority may
¢ case oy materia 0 ferenge is found in the information submitied and the si

comditions or dogemaems, e wrpand the NG gravent immedanloly and may revoks or miodity the NOC sfer giving 2

nxsio to e apphicant.
20, Tine NOC is rubjees m previdling Swse Govitncat ridusiva of Courts ordets velated to construct:on of whe well, grouwnd water
¢ wibdrawal, cansteehes ! oletge o sonservabion stictaddisdiacgs of e husats or any such matteds 4 applicable.

“The applicant sl comply wik the dietivonosndlisndin steactions issued by any Court o taw pefated 1o the waiters concerned with the
Aahority.

22, Theapplican sitel] reooe seifcomalianee Lo by puthonied peser atotg with autherizadon fetier by e-mail to Hatyans Water
Eesvaress Authovity guurialy as wall ss yomly tasts after e Issuancy of NOT,
2304 Thin NOU dogs not abacive

wdmink

feant of [is ebiipatimepeinant o obtein the necessery approvals froin the statutory and
24, “The issusnoe o tirds NOE Joes notigmply it other sutvtony of sdtohastiative cleammoes shatl necossarity be sranted to the zpplicant by
The copemrned Authonines shail solas per tholr own procedure.

sgnr shedl imemedise b e e HWR AL 1oy ohange i 24 infarmation provided by the applicsat in the application form far
NOL

the soneernsed authariiie

* Sl oot shwolve the apaiizam T any pepeing pemsimenst enyviranment compensation. which nay have been improsed o may
vatey dare $ad e, Bt the vsuanse of this NOC,
Cwmter gl s cation sharges, 8 peaat fnterast @ PR shudl be charged.

Larean b e el of the Authrity L2, weewlovi.org.n or on the el id

27,
3.

29,
For Addiago #émpCreation Pvt, Ltd.

Note: This Is computer genen'ad seriticams, 1© aan be valioemd by scanning QR code. % Diragtar
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B oty Goverment of Haryana
Haryana Water Resources Authority
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PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION

Project Name: ADDAGIO KNIT CREATION PVT. LTD. HSIIDC Ind! Area Barhi Distt.
Sonepat

Project Addrass: Plot No. 217 224, HSIIDC, Indl, Area, Barhi, Distt. Sonipat

Village/MC: Bari Tehsil: Ganaur

District: SONIPAT State: Haryana

Fin Code: a

Comrnunication Address: Plot No. 217 224, HSIDC, Indl. Area, Barhi, Distt. Sonipat
Address Regional Office: Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/R/2024/331
2. Application No.. HWRA/IND/R/Z2022/457 3. Category: Industry
4. Project Staius:  Renew 5. NOC Type: Renew
8. Ground Weter Extraction Permitied:
Ground Water For m3lday m3r§ear Valid From Valid Upto
Fresh Water 150.00 45000.00 10/02/2023 10/02/2024
Total 150.00 45000.00 - -
7. Details of Ground Water Extraction: Total Existing No.:1 Total Proposed No.:0

DWW DCRB BW ™ DwW DCB BW TW
Abstraction Structura™ - - 1

"DW - Dug Well:DCB - Dug cum Bore Well;BW - Bore Well; TW - Tube Well; DWLR - Digital Water Level Recorder
8. Quantum of ground water recharge(m3/vezr) o

9. Number of Piezometers (Ohservation wells) No. of Piezometers Monitaring Mechanism
to be constructed/ monitored & Menitoring Manual DWLR Telemetery
mechanism

0 0 0 0

* Terms & conditions are at the back of this page.

P
Sl

!f‘.:‘; s;nwd};&'.ze-mw: i
{ L oo Dy

MNote: This is computer generated certificata, it can be validated by scanning QR code.
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BONNEU RELB

Government of Haryana
Haryana Water Ressurces Authority
Applications for Renewal of Permission to Extract Ground Water for industrial use

Application No: HWRA/NIND/RIZ024/1506 {Application
HWRA Previous ROC bl HWRA/NDCANDRI2054/321 M ryleyach
HWRA Previous Application No. HWRANNDIR/2022/457

I General Information:

Application Tvpe Category/ Type of Application:

() Name of Applicant:
1D Froof Type
IC Proof no
I¢ Froof Bocument
) Designation of Spplicant:

Authorization Letter it tha name of Sanjesv
Kakkar (applicant)

(i} Name of industry

{iv) Registration number of Industry:
v} Location Dotaile of the Induairial Unit
Industrial Unit Addrass
State:
District:
Tehsil:
Biock:
Viliage/MO,
Region:
vi) Correspondence Address
Compiste Postal Address
Mebile Nember:
E-Mail of industry: k
(vil] Salient Faatures of the industrial Activiry:
Type of industry

Indusiry fall under

Is Water intensive
Purpose of Absteaction

Groundwatsr utilization for

Received Fee Paid)

valid upto : 10/02/2024

Lowestinad

Sanjesy Kakkar
Aadhaar
KEHXXAXXE118
Dowrlosg
Direcior
Dowrlcad

ALDAGIO KNIT CREATION PYT, LTD. HSUDC Indf Area
Barki Distt. Sonepat

UDYAM-HR-18-0024429

Piol he. 297 224, HSIDE. indl Area, Barbi, Distt, Sonipat
Haryana
SONIPAT
Gangur
CANAUR
Han
ovar-expioited over-exploited
Plot No. 217 224, HSIIDC, Indl. Area, Barhi, Distt. Sonipat
8810630788
karvkaZo@yaho.co.in

Textls Dyeing

Previous: New * Micro
Micro

li‘i—_‘a

Sner Use - INDS AND DOMESTIC USE

Bxisting Industry

Whather present industeisd activity commented after 22,1 2.2020 4
F ¥

Whather there is sxuznsion of this industry Unit after 23.42.2020 involving &

increase in water reguiresnent
Consent te Operate

Dowricad

CTO/CTE Number : Issue Date :
STEI01T20SONCTOT5100 30/09/2024
2 -

Direotar
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Validity Period of Consent to Operats Fromy . 22 Apr 2020 To: 30 Sep 2024

Large industry/ MSME certificate/ proof Dowrload
Deseription - A TEXTILE | FABRIC PROCESSING INDURTRY
iwiil) Lang use dealls of the exstingiproposed industris! ouit premises

Ownership of the land{Enclose documents of

Howrdoag
ownership}

Latitude Langiude 29 170033 77043014
Location Map Do ioas

Total Land arealin su m 1800.00
Rooftop area of bulldinussheds{in sqg m) ' 1150.00
Roagipavad ares{in 5q 0.00
Graen belt arealin sg m) 350.00
Open Land (in sg m 300.00

Source of avallabifity  No
of surface water for
Industral use, Ifany

Townshipsiviliages Yes Barai
within 2 ke racius of
the Industrial unit

Datall of water raquigment regpclad weter usage © (Plense enclose tiow chart of activities and
requirement of water at each stage)

Flow Chart of activities and reguisement of water Download
Water Batanos Chart with water raguirsment at sach Stags.

Download
Affdavit for Nea'Partal supply of waler from lacal government water supply agency ( in Dewnload
case of ground water raquirgment lass than 10 KLD)
NOC/Gertficate for nan! partlal sepuly of fresh water! reated waste from the locsl Downigad
govarmnment waler supply agency
Cluakly of groundwaier Frogn Water Fresh Water
fame of NABL{Under Valid Cartificatel asis test lab
Unload test repan of groundwster quality from NABL Pre-moonsoon Post-moonsoon
aceredited lab

T Dowrlesd Dewnloac
Whether any change in Groundwater Heauiremant H
If yas, then reason & justification for changs v ground
water ractiremant along with supporting documents, if
any.
Existing Revised

Total water requivadiin mrd/cay 156.30 155.30 Download
Ground Water requivediin md day) 180.00 152.00
Recycled Water usage{in miday) 500 500
Proposediexisting waler supply from any ageneyiin 1.30 1.20
mdiday)

Director




£

~§

oy

(ii} Breakiip of Water Requireme!

it and Usage:

Activity Existing

Fequirement

(m3iday)
Industrial Activity A7 00
b Rasidential | Comestic 480
Graenbelt Develogmant ! 5.60
Environment Malntenance
d Cther Use 3.00
@ Grand Total 158 30
Source of recyoiad waler

i) Breskup of Rocycled Water Usage:

{a) Total Vaste Water Generated:
{b} Quartity of Treated Water Avalizble

i Rewse in Industrial Activity

ii}. Reuse in Green Bait Deveicpms
i), Any other use
{c) Tolal Treated Waler Utilizeth,

{d} Quantity and mode of disposal of unutilised
affluent:

3900

Fevisad No. of
Feauirement  Operational Days
(m3iday) in a Year
147.00 385
4.30 365
3.00 3]
0.00 J
156.30
TR
(m3day} (Days)
140.00 365
9.00 0
0.00 i
5.00 365
0.00 0
5.00

72

Annual
Requirement
(m3lyear)

53855.00

1569.50
0.00

0.00
55224.50

(m3fyear)
36500.00
0.00
0.c0
1825.00

0.00
1825.00

95.00 SENT TO CETP SEWER AND DRAINED

Details of existing andl or prepesed groundwater abstrastion structures

{4} Groundwater Abstraction Structure-Existing

SNo. ; Typel Year ol I Depth | Depthto 1 Discharoe |Operational Mode | Horse Whether
| construction | (meter) \water level | (m3per | hours! | oflift {Power of | fitted with
i [Diamater | (meters | hour) (day)/ pump |water meter
; [ (mm) | below dayslyear or not
| ! { ground |
‘. { | levell |
! i
hore weli A0 20,00 5% 12[2.82/ 1 15 Yes |
12020 110160 ; 368 i
!! i i 1
i ! o
Source of frash water requirement belng met uptill now
Agfidavit duly attestad by the Applizant regarding non-existence of tubewell
Likely date of operation of proposed tubewall
Quantum of ground water recharge{m3iyear) 0.00
Vater Efficiant Techasology wil] be adopted Downdoad
Valid Consent of sperats fssuad by HEPCEBETD) Download
Comnliance Raport = ger forme Download

itn cage of MO issuad by |

7l the comatiance status sgainst the link on the portal. Take

sna pring out of Comphience Renort 2o gansrated apd attach hars duly signe¢ by the applicant)

View Online
compliance Report
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9. Selfwwatar audit repent as par format for 160-500 KLU, Waler audit report frons accradited Download
consultant for waler raquirement more than 500 KLD.
0. Afidavit for compllance, as pes format, Downioad
1. Impact Asssssment Report preparad by the sceredited consultant @ Submit IAR of existing / Download
proposac grounuwater withdrawal on the groundwater reaime 2nd socio-econoimic impacts
raport. Pro-forma for the repot is given in Annaxure I of HWRA Guidelines dated 10.9.21, On
top of the 1AR, provide the Choek List + Salient features af AR, in the prescribed formats.
2 & Any Cther Documentiinformation (FWH REPORT) Download
il Any Otrer Documentiloformation (declaration) Download
iil. Any Other Documentiintormation Download
13 I shall comply with all the terims and senditions o7 the Permission for renewal. . Yes

Zelf Declaration:-

o

t.  Phereby declare that all the decuments presciibed i the application form have been uploaded and no
olank / another / irrelevant documents have besn uplosded against specified documents. | am also aware
that any falsel wrong submission fu sloading of document will lead to rejection of my application without

. any notice,

2. 1 hereby certify that the cantents of the abiove Application ere true to the best of my knowledge and belief
and that it conceals nothing and that no part of it is false. | understand that if any information furnished
by me is found to be faise, Haryana Ground Water Authority can take purnitive action against me as per

the extant rules. Further, | shall com Py s all the tenms and conditions of the permission/NOC to be
granted by HWRA,

Gater
Place:
Dawnloard
Signature of Applicant with Office Seal

(Sanjeev Kakkar)
r {Director)
a) Information of payment for Application Fes
Total Amount
Made of Payiment Crifine
taference Mo, Transaction No. Date Amount Status
HRWATD020597 15293071 YICIZ21807 8558 2510142024 12500 success

by information of payment for Taclf Foe
Total Amouni

Modge of Payment

For AddiaggKnj .- ealjon Pvt. Lid.

Diractor
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e BOARD e
wegep  otar Complex, Opp. General Hospital, Delhi | #oaeome
' Road, Sonepat Ph, 0130-2236119(0) Email:-

hepchrosr@gmail.com
E-mail: hepch.pkl@sify.com

{#8.  HARYANA STATE ONTROL & Zdi .
8. HARYANASTATE POLLUTION C - M:ﬁ

Ne. HSPOBR/Consent/ @ 31310172080NCTO7510021 Dated:26/04/2020

M/s :Addagio ¥nit Creation Pvt. Ltd., .
Plot We, 217 224, HSUDC, Iudl. Area, Barhi, Disti. Sonepat

Subject: Grare f consén to operate to Mfs Addagio Knit Creation Pvt. Ltd.,.
Plewss 10fer to your application no. 7510021 received on dated 2020-03-06 in regional
office Senipat, With refzrence to your shove application for consent to operate,M/s Addagio

Wkt Creation Tvt, Lid,, is heve by granted consent as per following specification/Terms and
conditions,

Congert Dnde: | BOTH

Period of eongens | 22/04/2020 - 30/09/2024

Industey Ty pe | ara ! Textile piuceésing involving any effluent/emission generating
iprocasses inclading bleaching, dyeing, printing and colouring

Category '

)

ﬁ%’?ﬁ'ﬁﬂ!ﬁml{lﬂ L’:’J’:)

Tosal Land Arsa(Sq.] 18000
metery :

| Total Bailtup Are 21-5‘31}_.; 1150,0
asier) i

L Quaatity of ¢

LTweds | 4000KL/Day
2.Domegtic | 15KL/Day

| 2.8

Mgt v !"-.a-"-l'w‘--,
M'(‘{:“E_‘.:;.Qf‘:'i‘f _].‘_‘ir.i“

L. Dowestic
2, Trade

! Bever

SR } Sewer

Domestic Fifuent Parametors
LNA i

Frade Bifzes: Parami

1. BOD

2. COL

3,188
(4. D8 _
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8. Chlorides 1000 mg/l
9. Sulphates 1000 mg/1
10, Sulphides 2 mg/l
11, Hexavalent|0.l mgl
Chromium
12. Total Chromium 2.0 mg/l
Number of stacks {1
Height of stack
1. Boiler Stack | 30 metrs
Emission parameters '
1. SPM 800 mg/m3
Product Detalls

1. DYEING AND| 50000 Numbers/ day
WASHING OF
GARMENTS

Capacity of boiler

1. Boiler 2.5 Tow/hr

Type of Furnace _

1. NA |

Type of Fuel

1. Diesel 10.100 KL/day

2. Wood 1,5 Ton/day

Raw NMaterial Details

GARMENTS SQOOj)Metric Tonnes/Day

Numbers/Day DYES
AND CHEMICALS 250

Kg/Day |

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Terrns and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks ctc. shall be leak proof. In plant allowable pollutants
levels, if specifisd by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be lizble for such legal action against him as per provision of the
taw/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terras and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fze as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. '

3. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
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HARYANA STATE POLLUTION CONTROL 3
= BOARD s
~5por Star Complex, Opp. General Hospital, Delhi Road,
: : Sonepat Ph. 6130-2236119(0) Email:-
hepebrosr@ gmail.com
E-mail: hspeb@bry.nic.in

-

No. HSPCB/Consent/ : 313101724SONC FO73601346 Dated:20/08/2024

To.

ViL .,

DC. Indl. Area. Barhi, Disy, Sonepat

Subject: Grant of consent to aperags 1o M/s Addagio Knit Creation Pvt, Ltd.,.

Please refer 1o your application no. 73001346 received on dated 2024-07-12 in
regional office Sonipat. With refarence 1o your ahove applicaiion for consent to operate,M/s
Addagio Knir Creation Pvt, Lid.. is here by zrented consent s per following
specification Terms and conditions

Cousent Us

BOTH

11012024 - 30/09/2029

Texiile processing  involvirg any effluent/emission generating

g 1 b ] ' Cit k
e e ETOUesEES Including bleaching, dyeing, printing and _colouring
Category | REI

Iy estnent(in Lai
Total Lasd Ay 0.0
Cathin oL A e e am= R Eoabin =
Toral Builtup Area(Sq.! 11500
Beter)
Quentity of effivent St e
1. Trac . $00.0 KL/Day -
L L [ il
Number of gutlets 2.0 RS,
Mode of discharge i

L. Domestic intg HSUDC sewer leading w CETP

2. Trade _ Iima HSIDC sewer aiter trentment leading to CETF

Domesti

luent Parameters

LNA. LS S— .
Frade Effiuent Parameters b . T .

1. BOD 500mgl
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Total Dissol In
Solids, Inorganic (T0
.;\. 5‘!3!_];1‘\.1._' \dS ) 2 L
9. Sodium Absorption! 26
{Ratio (SAR)
10. Ammoni 50 mgl
Nittogen (as
e e, NI
11. Total Chromium as)2 gl
L5722 SANAESIETRTY T '
12 Phenol I myadi
Compounds (as
il ]

Pr _!_E_.._': D

L. Dyeing and Waghi £ 30000 Numbers/ day
ol Garmen

Capavity of boils

Garments } Numbers Day

Dyes and O Kg/Day

. PO

Regional Officer, Seniput
Haryana Stare Pellution Control Board.
Terms and conditions

i zood house keeping both within factory and in the premises.
regs ke e shall be leak proof. In plant allowable pollutants
: e Board should be met strictly.
2. The applicant/company shal! comply with and carry out d rective/orders issued by the Board
m this consent order at all subsequent times without negligence of his /its part, The
applicant/company shall be liable for such legal action against him as per provision of the
lavract in case of violation of any order/Gizectivas. Issued at any time and or non compliance

of the terms and conditions af his conse “der,
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The applicant s - an applic 1 2rant of consaat at feast 90 days before the date
t obinining reaewal consent shall be paid by the applicant

Fprevement or otherwise this Board is of opinion that all or any

L

required varistion (including the change of any control

Fquipment either in whole or in part) this Board shall after giving the applicant &n opportunity
of being heard vary 2 ek conditon and thees upon the anplicant shall be bound to comply
vith the conditior \
8, The industry shall pr cuats e gement for fighting the accidental leakages,
discharge of anv pollug a8 hgudds trom the vessels, mechanical equipment etc. which are
ikely 10 cause envirg i
7. The ing sha )
3. Th sha! .
VIOEF A iSPCl g,

The st ensare thet varions characteristics of the effiueats remain within the

Queranee mits as specified in EPA Siandard end as emended from time to time and at no time
he concentration of any characteristics should exeeed these limits for discharge.
Che industry would immediately submit the revised apol.cation to the Board in the event of

change in the raw dal I process: mode of treatmen /discharge of offluent. In case of
nange of procesy 1 o crine e consent period. the industry shall submit fresh
e Eppcaron slongwih the consont (o operate fes, i faund due, which may be on any

e sty end 1ae industry would immediately submit the
Jinthe event of uny change curing the year in the raw material,

uantity, quality ¢ i, mode of discharge, treatmant [acilities eze.

1. The officer/official of the Board shall reserve the right to access for the inspection of the
adustry in connection with the various process and the treatmen: facilities. The consent to
operate is subject to review by the Board at any time,

12, Permissible limits for any pollutants mentiored in the consent to operate order should not
¢ concentration permited in ihe effluent by the Board.
Uy shell pay the balanee foe, fn case it is found due from the industry at any time

1 LH
14, 1€ the industry fai CAER I any af e concitions of his consent to operate order, the
cansent to operate 50 granted shall aviomatically lapse,
15 - indusiry is closed wemporasily o0 s own, they shall inform the Board and obtain
BETIS i t of the unil
5. The lodustry shall comply all the Directiony/ Rules/Instructions issued from time to time by

17, Industry should adopt water conservation measurss to ensure minimum consumption of
vater in thewr process. Ground water based pioposals of new industries should get clearance
from Ceniral Ground Water Authority (CGWA) Haryara Water Resources (Conservation,
Repulation and Management) Authority (HWRA) for scentific developient of precious

I8, The industrial/nen industrial seetor projests shall develop green belt (as applicable) in its

uding peri % 1 per ootificat ans/conditions of EC/directions of
CB/SPCB/NGT/ gny cou v Incase of ¢tone crushers, hot mix plants, mineral
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ndit clns et the unit shall devalop adequate green belt
d e ' ldary wall as applicable. as per notifications/directions of
MOEE LB/SPCB/NGT any court of law

all develop paved or hard surfaced approach road to the site of unit (including
e, if it is at different place) from the nearest public roud for transportation of raw

specific Conditions :

NG OF Dyeing and Washing of Garmentswill not be more than
©unitwill not discharge wade effluent more than 400 K1./day. 3.
CM repulariv and ef fectively & maintainad log books properly. 4.

C T within the preseribed Fimits and shall comply with all the

tunit will provide ister locking arrengemet of DG set with

“eniarand ettective ranning of poliution control devices, 6, That unit

tluentnside and outside i's premises. 7. That unit will not

o lschinery and also not to add any process which increases the

,.
£
e
e
—
+

- T will comply with all the provisions of Hazardous Waste
ty e emissions standards laid dowa for boilers/TFH by
WQM/CPCB/Hon'ble Courts. 10. That nawill modify/uparade is ETP, if inlet parameters
t CETP will revise in futre, kat unit witl install Electomagr stic flow meter on all the
sources of Raw water and on the inlet & final outfet of the E TP and maintained the logbook of
~1e same. L2, Thet unit will not extract ground water witkou permission from HWRA for
*siraction of ground water, Fheat unit will not discharge cfffacnt into sewer without
rmission from HSIIDC for dischy veol cfuent in HSHDC sawe leading to CETP. 14. That
twitl not install DG ser without prior parmission of Boarc. 15. That unit will comply
CAQM issued vide No. 63 & amended till date, HSPCR direction vide order dated
21.07.2022 regarding standard list of approved fuels in NCR and direction No. 76 dt.

, 29.09.2023 of CAQM regardin ¢ instaliation of CPCB-IV+ ¢ impliaut DG set/Duel Fuel Kit/
Retrofitted Emission Control Device RECD) certified by the authorized agencies on DG sets
more than 19 kW, 16. That CTO so granied shall bezome invalid in case of violation of any of

f a2 above / any law of the land. 17. Thar CTO grarted is wit ovt projudice to the action to be

' - aken in respect of any violation made | vt past & CTC will be deemed revoked &

oh will be taken as per law if any violation observed at any stage.

PABDEE Jxchogcs

P SINGH Zac et Regionel Officer, Sonipat
Hawana Siate Pollution Contrel Board,
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELH!
ORIGINAL APPLICATION NO. 622 OF 2024

[N RE:-

VARUN GULATI ...APPLICANT
VERSUS

STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL fo whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAY (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg., New Delhi-110001
Mob: 9013082887, Email: vijay.kumar@satramdass.com

[hereinafter called the advocatefs) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be fried or heard and also in the Appeliate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-otzjections or petitions for executions,
review, revision, withdrawai, compromise or other petitions or aificavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise fouching or in any manner relating to the said case. To take execufion
proceedings. To depaosit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner authotizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and fo sign the power of attorney on our behalf,

And IfWe the undersigned do hereby agree to ratify and confim all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all infents and
proposes. And I/We undertake that I/We or my four duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
vndersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself, And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be baid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee seitled
is only for the above case and above Court. I/We hereby agree that once fee is paid, I/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF |/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this e’:.lffdcy of....Mé-q ....2025
Accepted, identified and certified subiected To the terms of the fees.
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[SIDDHARTH BATRA] [ARCHNA YADAV] Client
L U W " For Addiag6 Kpit Creation Pvt. Ltd.
[SHIVANI CHAWLA] [C MAY DUBEY] & [RHYTHM KATYAL]

Advocates

W
ya
: Director



ADDAGIO KNIT CREAPRINS PRIVATE LIMRED

Plot No. 217, Barhi Industrial Area, HSIIDC, Distt. Sonipat (HR)

Ref. NI?EF."N&Z')‘-’(KPL/ 01/2025 Dated :- 2?85%2025 """"""""""

Certified true copy of the resolution passed in the meeting of Board of
Directors of M/s. Addagio Knit Creations Private Limited held on 22
February, 2025 at 11.00 am

“RESOLVED THAT Mr. Sanjeev Kumar is hereby authorized on behalf of
M/s. Addagio Knit Creations Pvt. Ltd., to initiate, file, defend,
represent, and conduct legal cases, proceedings, or claims in any court of
law, tribunal, or any other judicial or quasi-judicial authority in
connection with the business or matters of the company/ firm.

RESOLVED FURTHER THAT Mr. Sanjeev Kumar is authorized to sign,
verify, and submit all necessary documents, affidavits, pleadings,
applications, and undertakings, and to appoint advocates, solicitors, and
other professionals as may be required for such proceedings.

RESOLVED FURTHER THAT all actions taken by Mr. Sanjeev Kumar in
connection with the above matters be and are hereby ratified and
confirmed by the company/firm.

RESOLVED FURTHER THAT a certified true copy of this resolution be
provided to all concerned authorities as and when required for their
records and reference. ”

For and on behalf of
M/s. Addagio Knit Creations Pvt. Lid.,

Director

(MANOJ KAKKAR)
Director
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Archna Yadav <archna.yadav@satramdass.com>

Advance service copy of short reply on behalf of Respondent Nos. 59 in O.A.
No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Archna Yadav <archna.yadav@satramdass.com> Sat, May 24, 2025 at 3:38 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Vijay Kumar <vijay.kumar@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Chinmay
Dubey <chinmay.dubey@satramdass.com>

Dear Sir/ Madam,

PFA.

Advance service copy of short reply on behalf of Respondent No. 59 in O.A. No. 622/2024 titled as 'Varun Gulati v.
State of Haryana & Ors.'

Kindly treat the same as Proof of service.

n Paperbook-NGT Reply-R59-Addagio Knit Creation Pvt...

Kind Regards

Archna Yadav
Senior Associate

Satram Dass B & Co.
8A Sagar Apartment, 6 Tilak Marg, New Delhi 110001, India

E-mail: archna.yadav@satramdass.com
Phone (0): +91 (0)11 47046111, 4746144
Webex : https://meet155.webex.com/meet/archnayadav

Confidentiality Notice: This e-mail message is for the sole use of the intended recipient(s) and may contain
confidential and privileged information exempt from disclosure under applicable law. Unauthorized review, use,
disclosure, or distribution is strictly prohibited. If you are not the intended recipient, please contact the sender
by reply e-mail and destroy the original and all copies of the message.
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